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RAJYA SABHA

Friday, 10th December 1954

The House met at eleven of the
clock, MRr. CHAIRMAN in the Chair.

MESSAGE FROM THE LOK SABHA

JoINT COMMITTEE ON THE HINDU
MINORITY AND GUARDIANSHIP BILL,
1953

SECRETARY: Sir, I have to report
to the House the following megssage
received from the Lok Sabha signed by
the Secretary of the Lok Sabha:

“I am directed to inform the
Rajya Sabha that the Lok Sabha at
its sitting held on Thursday, the 9th
December, 1954 has passed the en-
closed motion concurring in the re-
commendation of the Rajya Sabha
that the House do join in the Joint
Committee of the Houses on the
Hindu Minority and Guardianship
Bill, 1953. The names of the mem-
bers nominated by the House to

serve on the said Joint Com;nittee‘

are set out in the motion.”
“MOTION

“That this House while concurr-
ing in the recommendation of the
Rajya Sabha that the House do join
in the Joint Committee of the
Houses on the Bill to amend and
codify certain parts of law relating
to minority and guardianship among
Hindus made in the motion adopted
by the FRajya Sabha at its sitting
held on the 25th August, 1954 and
communicated to this House on
the 27th August, 1954:—

(a) recommends to the Raijya
Sabha that the Joint Committee be
instructed to report on or before the
31st March, 1955; and

(b) resolves that the {following
members of the Lok Sabha be nomi-
nated to serve on the said Joint
Committee, namely:—

1. Shri Narendra P. Nathwani

2. Shri Moreshwar Dinkar Joshi

3. Shri Badshah Gupta

4. Shri Sohan Lal Dhusiya
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5, Shri P. Ramaswamy
6. Shri B. L. Chandak
7. Shri Lijladhar Joshi
8. Shri Mathura Prasad Mishra

9., Shri Mahendra Nath Singh

10. Shri Bheekha Bhai

11. Shri Raghubar Dayal Misra

12, Shri M. L. Dwivedi

13. Dr. M. V. Gangadhara Siva

14, shri C. R. Narasimhan

15. Shri H. Siddananjappa

16, Shrimati Subhadra Joshi
VT, nrionwii Tia Pawehoudhrart
18. Shri Kanhu Charan Jena
19. Shri Bimalaprosad Chaliha
20. Shri Bhola Raut
21. Shri P. R. Kanavade Patil
22. Sardar Hukam Singh
23, Shri S. V. L. Narasimham
24. Shrimati Renu Chakravarity
25. Shri Anandchand
26. Shri Shankar Shantaram More
27. Shri Jaswantraj Mehta
28. Shri K. S. Raghavachari
29. Shri Bhawani Singh and
30. Shri Hari Vinayak Pataskar.”

RESOLUTION RE. STEPS TO BAN
UNDESIRABLE FILMS—continued.

SHRIMATI LILAVATI MUNSHIU
(Bombay): Mr. Chairman, before I
begin I must express my thankfulness
to the Government for circulating the
note about the cinemas this morning.
It has made my task easier. Last time
when the debate began I had spoken
about the influence of the cinemas on
the juvenile mind and how as a resuit
of it crime and undesirable behaviour
were on the increase. I had given a
few instances of such influence which
resulted in such behaviour. Last time
my remarks were confined more to
Indian pictures, but whatever I said
last time applies to foreign Aflms
equally and even more so bhecause of
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their superior technique and the lavish-
ness with which they produce their
films. It is because of the influence
of glamorous foreign pictures, which
are being imitated by the Indian
film industry, that we are getting
pictures encouraging crime and sex
behaviour. Our Censor Board in
the past had allowed the exhibi-
tion of foreign films of the most
undesirable types. I mean crime
pictures—psychological pictures show-
ing different types of murder and
horror pictures having many undesir-
able features, as well as pictures
glamorous in many other respects.
The argument on the part of the film
industry was that “if you allow such
foreign pictures in the next door
c¢inema house, how can you prevent
us from doing so, because if you allow
then we will lose business and they
will earn all the money.” There is
justification for their saying so, I do
not want to describe here what the
Censor Board did in the past because
it is now reconstituted and members
have been changed and they are taking
more interest in this matter. It is a
long story of the past and requires
to be told by itself, but this is not the
occasion. In foreign pictures scenes
showing human flesh, daring crime,
under-world scenes, semi-nude dances
and passionate kissing scenes are
shown. The same things are imitated
by the Indian pictures. Recently I saw
two Indian pictures. Formerly in every
Indian picture a dancing girl’§*house
was shown and now they show under-
world scenes and scenes of @&ancing
~—dancing of a type which one sees
only in the low type of hotel scenes
in foreign pictures. Now, our films
have also started imitating them and
probably they will be again imitated
by the people, because they may feel
that what was shown was the normal
life, I also saw crime and horror de-
picted. Nowhere in decent society in
India such behaviour is common. Are
we going to allow such foreign pic-
tures? We are admiring so many
other countries like Russia and China.
So many delegations have gone to
those countries, Will they say that
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any of those countries admit those
pictures which are not good for their
own people? This is the only country
in which any type of picture from
anywhere can come and we allow them
to be seen.

Then, there are posters which stare
you in the face and wherever one goes
those posters are seen everywhere. I
do not know whether they have im-
proved now, but one could see those
posters everywhere, Then, there are
comics which every teenager avidly
reads. The pernicious effects of such
comics have been found even in the
West, Now, England and America
are waking up and discussing the
increase of juvenile crime on account
of the influence of these comics, tele-
vision and cinemas. They are realis-
ing that they are driving the younger
generation to rack and ruin. Let us
hope that we also will draw back in
time before it is too late. There are
pictures called “A” pictures—adult
picture, and “U” pictunes—universal
picture. As soon as there is
an “A” picture—that is only for
adults—even if it is not good for
adults, but supposing it is good for
them—most of the juvenile people
would go to see it. And then in the
same cinema the ftrailer or the docu-
mentary will be “U” and the other
picture will be ‘adult’ picture, How
are you going to prevent anyone going
to see them? In England they are can-
celling licence of these cinema houses,
if they allow younger people to see
“A” pictures. But here I have not yet
come across any single instance of the
licence of any single cinema house
having been cancelled on account ot
this kind of laxity and we find that
young people are more and more drawn
towards such pictures.

SHRI RAJAGOPAL NAIDU (Mad-
ras): The law provides for prosecu-
tion.

Surimati LILAVATI MUNSHI: But
it is not done., It is only in the book;
it is not in practice.
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1 ask, is there any country which
allows such pictures which are detri-
mental to the character of the masses?
Such pictures whether they are foreign
or Indian, day in and day out, corrupt
the mind and morals of the people. We
keep open all our doors for these in-
fluences to come in and then fry to
reform the people by speeches and by
so-called social work by opening
homes and spending lakhs of rupees
on them but we do not stop these in-
fluences from coming in and prevent
the incidence of crime. I quite realise
that the customs and manners in each
country differ. What is an ordinary
behaviour in one country is an extra-
ordinary one in the other. For in-
stance, a father or brother kissing a
grown up daughter or sister is un-
thinkable in our society but it is a
common everyday affair in some
countries and they do not feel any-
thing unusual about it. Nobody objects
to this kind of thing but one can cer-
tainly say that the kind of passionate
kissing scenes shown in the cinemas
excite the immature mind very much.
The suggestive love scenes and scenes
of first marriage-nights are shown so
very openly in the pictures which go
to the last extreme and I certainly
say, Sir, that they are very exciting
to the young minds. They are not at
all healthy. The young minds are not
fully formed and they got an un-
healthy impression from these pic-
tures. In our country there are people
—80 per cent. people—who are illite-
rate but our society has got a code of
its own. When one such pictune is
seen in a village showing the behavi-
our of young men and women in such
a way which is not ordinarily done in
our society, the wvillager thinks that
the so-called advanced society—the
people in that society—must be be-
having like this. He thinks that this
must be the code of behaviour of high-
ups in society and as he sees more
and more such pictures, gradually he
begins to think that there is nothing
unusual about it and then he also tries
to imitate. If pictures have such des-
tructive power, how much they can
help to build up society in a construc-
tive way. It is such a big weapon in
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the hands of those people who are
producing these pictures that they can,
as I said in my previous speech, make
or mar the whole nation. I do not say
that all pictures are bad. There are so
many good ones too, both foreign and
Indian, We have to build up our
country and our cinema industry sure-
ly can help much in building it up.

I do not say that there should not
be any entertainment, There are so
many subjects for entertainment with-
out being vulgar. There was a Film
Festival in which I saw some pictures
from foreign countries—Japanese,
Russian and others—and they had
produced pictures—at least those which
were sent here; I do not know what
they are doing in their own country
with subjects which were highly en-
tertaining and highly instructive.

There was one point which was
casually mentioned by one friend
while talking in the lobby. He said
that there was sringar everywhere. 1
do not know whether love is equiva-
lent to sringar (’{‘TI'() There is srin-

gar everywhere; where will you stop
it? Certainly, sringar is every-
where, but it has its purpose.

There is a difference between love and
lust. One binds human beings; the
other destroys them. Everything has
two sides. For instance, money can be
ysed for a good purpose as well as for
a bad purpose. Food is life sustainer
but if you take it in extra quantities,
it gives you indigestion and probably
disease. When people talk about srin-
gar, they only like to see sringar of
other women, not of their wives and
of their daughters. If the same thing
is done by their own children or by
their wives, they would not like it.
They would not like their own sons
and sons-in-law going in that gay
fashion; but they will enjoy some-~
body else doing that. I know that love
is a binding force but nobody wants
that to be exhibited in public and
certainly not before children. Within
limit everything is good. Everything
has a purpose but there is a difference
between the earth and the sea. You
can walk on the earth; but if you
just go on into the sea you will get



1383 Steps to ban

[Shrimati Lilavati Munshi,]
drowned. You can admire the sea
from a distance but you cannot wa.k
into it. There is a difference between
a gentlewoman and a street woman,
Both are women. (Time Bell rings.)
Both have similar purpose in tife
but in a different way. The differ-
ence between a gentlewoman and a
street woman is the difference between
a good picture and a bad picture.
Well, Sir, I have many argl-
ments, But you have already
rung the bell, Please be a little
lemient and give me a little more
time, There are some arguments
which I can anticipate from my
friends who were talking in the lobby.
But I think I will better reserve
them for the reply, if they make
those points,

My task is made very much light by
the note circulated by the Government
this morning. In spite of doing all
the censoring we are still having the
type of pictures about which the pub-
lic is complaining. Probably today
the Censor Board is very vigilant. I
was in the first Censor Board; pro-
bably it was newly formed and the
personnel were not suitable. So many
things happened then. However, I
may say that I have not brought
this Resolution as a kill-joy in this
House, but as a person who sees
what is happening all around. As a
woman, I am concerned certainly
with children and their behaviour.
Also I had a little experience of Cen-
sor Board for two years ang I know
how the films were passed by the
Board. There are excellent directives
which are circulated today; only they
should be enforced properly. That
is my point and the Government
should have a definite policy in this
matter,

The Minister for Information and
Broadcasting has very often said in
this House that he has not enough
powers to enforce this kind of rules,.
Sir, the Government has power to
put down crime when it is commit-
ted but it is very strange that they
nave no powers to stop those.crimes
being committed. But [ am sure that
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| if he wants more powers, this House
will give them to him willingly, pro-
vided he wants to exercise those
powers, The individual members
should pull their weight in this mat-
ter and see that no flthy pictures

Undesirable Films

are allowed to be shown. Thank
you very much,

MR, CHAIRMAN: Resolution
moved :

“This House is of opinion that
the moral standards in lhe
country are deterforating as &
result of the exhibition of undesir~
able films and recommends to the
Government that immediate steps
be taken by legislation and ad-
ministrative action to prohibit the
exhibition of such films, whether
foreign or Indian.”

MR, CHAIRMAN: Under rule 142,
the time-limit is half an hour for the
mover and the Minister concerned,
and 15 minutes for the other Mems-
bers.

Surr H., C. MATHUR (Rajasthan):
Mr. Chairman, while I do not fully
subscrihe to the views expressed by
the hon. the mover of this Resolu-
tion, I do congratulate her on bhring-
ing up this matter, which is very in-
teresting and important, for discus-
sion before this Hnuse. The Resolu-~
tion, as it stands, takes it for grant.
ed that this House is of the opinion
that the moral standards of the
country are deteriorating as a result
of the exhibition of undesirable films.
Sir, no evidence has been adduced and
no facts and figures have been quoted
by the hon. the mover of the Reso-
lution to convince the House that as
a result of the exhibition of pictures
the moral standards of the country
are really deteriorating; except for
vague generalisations and certain
stray cases that have been gquoted,
we have heard little or nothing so
far as this particular point is con-
cerned. It is not only in this country
that this matter has been agitating
the minds of the parents. Even in &
country like the United States of
America, parents are very much agi-

, tated about the effect of the pictures,
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the television programmes and the
radio programmes on the minds of
children, and this jmatter has bean
the subject also of certain investiga-
tion there. I happenedq to read a
very interesting article on this sub-
ject just last week, This very ques-
tion has been posed not so far as
the parents are concerned but so far
as the children are concerned, and
the question asked was: Do children
become delinquent after seeing a movie
full of violence, or watching a tele-
vision show of the old wild west? It
has been stated that many parents
even in the U.S.A. have developed
strong feelings and beliefs about the
effects of movies and television pro-
grammes as well as radio serials and
«comic books on the minds of their
children, But Dr. Marshall B. Clinard,
Professor of Sociology, University of
Wisconsin, says:

“It is conceivable that were all
three media (motion  pictures,
radio, comics) to disappear from
our culture, we would still proba-
bly have almost as much delin-
quency. Certainly, we had delin-
quency and crime before any of
the three were considered of con-
sequencef.”

Similarly, Nochen 8. Winnet, Judge
©of the Municipal Court of Philadel-
phia, says:

“A generation or so ago parents
worried about the dime novel and
its baleful influence, Parents now
worry about the so-called comics.
They are frightened about the
influence of gangster movies. They
are fearful of the crime serials that
thunder over the air. There is how-
ever no real evidence that a con-
siderable part of our delinquency
or crime is due to the movies, the
radio or the eomics.”

And there are many such evidences
quoted here to show that it has not
yet been established that delinquency
is due only to these causes. While I
stress all these sarguments which are
particularly in respect of children
who are very impressionable, I think
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it would not be proper or correct for
us to take it for granted and estab-
lished that the moral standards of
the country as a whole hivé dete-
riorated simply because of the exhibi-
tion ot pictures.

Surr V. K. DHAGE (Hyderabad):
Undesirable pictures.

SHrr H. C. MATHUR: There are
no undesirable pictures which can
be put on the screen, but while I say
all this, I do not in the least suggest
that there is no scope for improve-
ment, or that the Government has
discharged ijs responsibilities fully,
but we need not create the general
impression in the minds of the public
through this House that the general
standards of this country nave dete-
riorated and that the pictures, as they
are put on the screen are all of such
a type that it has become necessary,
so very necessary, to refer to this
matter here, because it will have a
very devastating effect. It not only
reflects against the Government but
against the industry as a whole, If
this Resolution were to be accept-
ed, I would consider it to be a very
serious censure motion against the
Ministry of Information and Broad-
casting. It is nothing short of it. It
is a very serious matter and it can-
not be construed as anything else
but a serious censure motion against
the Government, I do not think thera
is any justification for it.

The hon. Minister has circulated
to us certain information today and
from this information, though it wa¢
received only this morning, I find
that the Censor Board has been more
vigilant than it need possibly have
been., It appears from the figures
there that out of 1,028 films submitted
to the Censors, only 380 were given
clear ‘Universal’ certificates. From
this it would be impossikle to say
that the Censor Board has not been
vigilant., Rather the complaint is on
the other side. The complaint is that
the producers and the distributors
are very much being harassed. As
against this, the impression with us is
that pictures from foreign countries
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are far more baneful in their influ-
ence, but if you look at the figures,
you will find that out of 1,167 foreign
films that were submitted to the
Censors, 795 were given clear ‘Uni-
versal’ certificates. I do not know if
the Censor Board is very partial to the

foreign films, Anyway, it gives
this impression and also that the
films produced in the country are
subjected to greater scrutiny and

examination, Sir, it has not been
suggested what the Government can
do in this matter.

From the papers circulated, I find
that the Government has got all the
powers it needs, though the hon.
Minister has all the time been say-
ing that he has not got the neces-
sary powers. Clause 1 of the Appen-
dix ‘Central Board of Film Censors’,
says: “No picture shall be certified
for public exhibition which will low-
er the moral standards of those who
see it.” This clause, when enforced,
gives absolutely fufl powers to the
Government to stop the exhibition of
such pictures.

Surr H. D, RAJAH (Madras):
Even after their certification, the
moral standarq is low. That is why
she has move¢d the Resolution,

SHr1 H. C. MATHUR: I am deal-
mg with the question of the powers
of the Government to stop such films.
The Government has been complain-
ing that they have not got the powers.
My point is that the power is there,
and if this power is exercised
and properly, there need be no Resolu-
tion like this, because the whole pur-
pose of the Resolution is that the
moral standards of the country should
not go down, Sir, in this connection
all that the Government can do is to
cut out the objectionable part of the
pictures. They cannot force the pro-
ducers to produce a particular type of
pictures. It is only in thbse countries
where it is undertaken by the Gov-
ernment that it may be possible that
the Government may produce pictures
of the type which the hon. Members
might approve. It is absolutely open
to the producers to produce any pic-
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ture which they think is a best enter-
tainer as well as a good instructor.
But you cannot force and the Govern-
ment has no power and the Govern-
ment will never have the power or
the House can never give the Gov-
ernment the power to force the pro-
ducer to produce a particular type of
picture. It is only a Government
undertaking that could do that. But in
this connection I do wish to empha-
sise one point that these pictures,
objectionable or not objectionable
should not be open to boys under a
particular age. If you are convinced
that these pictures are likely to have
a baneful influence, you must stop
them but at the same time we must
have pictures for children. We all
know that Russia, 'Czechoslovakia,
Poland and other totalitarian coun-
tries are having excellent children’s pic-
tures but we must not forget that
these children’s pictures are produced
by the Government. There is a double
purpose in producing these pictures.
It is not only to give instruction and
entertainment %o children but ithere
is a particular type of education
which they want to give to the child-
ren and particular ideas which they
want to put into the heads of the
children and so it is undertaken by
the Government. It is not at all an
economic proposition, Even in America
they have produced only very few
films and even those that they have
produced for children are such that
they are very good entertainers even
for adults. The only other country is
the United Kingdom which has made
an attempt in this direction through
private enterprise but there are phil-
anthrophists who have devoted them-
selves exclusively for this purpose,
who without desiring any profits for
themselves, have been prepared to
undergo any loss and it is only through
those people in U.K. that they could
produce really marvellous pictures for
children. Here in India we cap never
expect any good children’s picture to be
produced by the private producer. I
know that the Government of India
has even set apart an award for it
but that award will be of no avail,
It is only deceiving ourselves and the
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Government is deceiving itself if it
expects that simply because of this
award any producer will undertake
producing a good children’s picture
because it is an absolutely unecono-
mic proposition and it cannot be done
and the Government must take the
responsibility upon itself. The Infor-
mation Department in its Films Divi-
sion should produce good children’s
pictures and those pictures should not
only be preaching morals but they
should be good entertainers ang only
if we could do that can we give some-
thing to the children which  would
be more attractive and where they
will be more interested and along
with the entertainments and interest
they could get instructions even with-
out being told that these are meant
for education. Then and then alone
we can have some good results and
we can save our children and we can
really impart good instruction to our
children through such films, O#her-
wise, when you go to the picture,
you are not going there simply for
Instruction and learning morals, The
main purpose of seeing a picture is to
have entertainment and certainly it
should not be obscene or objectionable
and to stop that the Government has
already been given enough power
and I say that the Government is
exercising that power. The complaint
is of a different nature and that is
that our cinemas lack purpose. If
you see 100 pictures, you will find
that out of them 95 are just the same
story of a boy and a girl and nothing
beyond that. There is no real pur-
pose or real drama except in certain
films which are produced mostly in
Bengal and there we find that authors
of eminence are there and their works
are being put on the screen. There
are people for whom we have very
great respect even in the film line,
who are very seriously thinking
about this matter and who are gquite
alive to their responsibilities, If such
films are given encouragement by the
Government, not through the Censor
Board but by the Government, if
such films are taken over by Govern-
ment and sent and shown in the
schools and colleges thereby assuring
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them that even if they make pictures
of this type, they will not be losers
economically, it will greatly help. I
is only in that way that the Govern-
ment can help and encourage and I
am sure the industry will play its
part well.

Dr. ShariMmaT; SEETA PARMA-
NAND (Madhya Pradesh): Mr. Chair-
man, to begin with, I woulq like to
say that there is absolute necessity
for a Resolution of this type and I
don’t understand how it can be inter-
preted as a censure on the Govern-
ment if it were to be passed.

Mgr. CHAIRMAN: You censure the
Government, they will support the
Government.

Dr. SsrmMati SEETA PARMA-
NAND: I was contradicting the point
he had made. I am not here out to
support the Government but only to
make a statement of facts. That is
what we have been doing on this
side. Sir, I would not like to take
the time, in the limited time at my
disposal, in going over or giving the
state of the present cinemas and how
they are causing a deterioration in
the ways of life and the morals of
the children in particular. I would
only refer to two films here, When
the producers want to attract audi-
ences in the name of religion and
want to make a film look in the eyes
of the members of the Censor Board
like a religious film, they cannot help
introducing features like making the
wife of Tulsidas look like a modern
girl in the film ‘Tulsi Das’ and also
introducing songs with western music
in the boating scenes in the same
film, Similarly in the film ‘Rama-
janma’ which deals with the corona-
tion of Rama or the life of Rama, the
girl Sita who was shown as the bride
at the time of Swayamvara-——you
would not believe that girl to be any-
thing other than a modern girl. So
apart from the atrocities and .. ..

(Interruptions.)
Surr H. D. RAJAH: Carry on.
Dr. Smrimatt SEETA PARMA-

NAND: 1 have no time, otherwise I
would have replied. Apart from the
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atrocities on our ideas of our ancient
culture and the life of our holy men
committed through these films, they
have a moral for us with regard to
this particular topic today. The pro-
ducers feel that unless something
which will appeal to the taste of the
people, which they have been mostly
responsible for spoiling, is put in the
film, the film will not be attractive.
Similarly I would like to point out
here that they introduce any kind of
dance with any Kkind of costume ir
these fllms which also is highly ob-
jectionable to our ideas of propriety.
Mrs. Munsh: has in great detall given
how the western type of customs, as
one of the producers of our Indiar
film said, appealed to our boys. So
many college boys will tell their
parents that it is useless going to
Indian films. The producers say that
because a particular type of scenes
which make sex appeal to the boys,
according to them, are not present
there in the Indian films, Indian pro-
ducers are trying to bring some other
types of scenes which can be put in,

Incidentally I would like to maka
this point that in importing films, we
have to exercise very strict control,
because some of the films which are
banned in other countries, somehow
—one does not know how—get im-
ported here and are shown here.
There must be some leakage some-
where., If the maxim that a country
gets the Government it deserves is
true anywhere, it is particularly so ir
the case of this film industry. Owu
producers are so dishonest in this res-
pect that very often they have been
found introducing the cuts in the films
which have been banned by the cen-
sors, and the Boards are not able to
control because law and order being
a State subject, all these matters
would come under them and as a
result, I feel in a way that perhaps
because of possibilities of greater vigi-
lance not being available and lack of
co-ordination between the State Minis-
try in this respect and the Centre by
which everybody concerned with law
and order in the States could be
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aware as to what exact portions of
the film have been cut it is not possi-
ble for them to see what has been ex-
pected by the Centre to be carried
out,

Sir, it was stated here that the pre-
sent powers given to the Board by
the existing law are adequate and
that nothing more was necessary. 1
would only deal with that aspect of
the case because it is with the second
aspect of the Resolution that 1 feel
we ar€é now concerned. As represen-
tatives of the people if we give this
sanction to the Government to proceed
in this matter ang ask for further
powers when the Constitution is being
revised, we can see that the concern-
ed Ministry is able to make suitable
suggestions wherever changes are neces-
sary.

Sir, it was not right to say that the
cinema has not been responsible for
any deterioration in the moral stand-
ards of our people. I will later deal
with the particular article in our Con-
stitution dealing with freedom of ex-
pression. But everybody knows full
well that visual education or impres-
sion is much more powerful than any
impressions conveyed by the spoken or
written word or any other kind of in-
struction, We also know that the illiter-
ate and young minds which are brought
into contact with such visual impressions
are not capable of deleting from their
mind the bad effects of films or other
visual things put before them to the
same extent as the literate and older
people who can think for themselves,
and so the result is that cinemas or
other visual impressions which they get
are causing a great deal of harm on
these minds. Of course, in article 19,
clause (1) of our Constitution we say
that any citizen has the fundamental
right of freedom of expression. But
in view of the judgements that our
High Courts and other law courts
have been giving, thus fully estab-
lishing their independence of the
legislature and the way in which they
interpret this fundamental right, one
sometimes wonders that it may not
be necessary to examine the questfon
whether some better defined powers
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are not required by Government, I
might here refer to the judgment of
the Bombay High Court in the case
of an individual’s right to maintain
brothels, I{ would be shocking to be-
lieve but that right was vindicated
and it was held that the person had
the right, Sir, in spite of the reference
made in clause (2) which says that
the freedom of expression is subject
to Government’'s power to make fur-
ther rules imposing reasonable restric-
tions on the exercise of the right con-
ferred by the sub-clause in the in-
terest of decency, public order and
such other things, morality etc. I

need not mention the whole of i,
because I have taken up only two
points—decency and morality, The

stand taken is that just as anybody
has the right to produce literature
and has the freedom to express his
thoughts, so also the cinema producers
have every right to this freedom of
.expression. Therefore it is suggested
that the cinema industry, as an arm
of education may be classed under
clause (g) of article 19(1) and freat-
ed as a trade or business and not as
a medium of expression. Then under
this latter clause, Government will
have greater control over this sub-
ject, which could be exercised in the
interest of the State, just as they
have greater power to confrol trade
or industry. Otherwise, I do not think
it would be very desirable for Gov-
ernment to pass orders or take strict-
er view of things, when passing films.
I do not think the Film Board has
refused to certify many films anq it
will not be right to say that, as will
be seen by taking the proportion of
the fllms released and the total
length of films produced. So the law
has to be changed or extended, giv-
ing greater power to the Ministry or
the Board. Freedom of expression or
of thought of individuals through
cinemas cannot be put on a par with
freedom of expression through litera-
ture writings and other ways. Other-
wise it would not be possible for the
Film Board to function more effect-
jvely. I know from the discussions
that take place at the meetings of
the members of this Board, in the
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advisory panels, how various points
have to be examined and how they
feel helpless on certain grounds and
find that it would not be perhaps de-
sirable for them to cut out or nat
pass a particular film and thus create
difficulties for the Government, should
the producers think of going to court.

There is another feature or attitude
shown by the producers, It is diffi-
cult for me even to think how any-
body who is interested in the future
of our country, particularly people
who are parents and grandfathers,
whether they are producers or legis-
lators or whether they are people
who sit outside, how anybody can
look on with complacency at the
state of affairs and at the effect which
these films have on our children and
how they can take objection if strict
action is taken in that connection.
So many women’s meetings and so
many representative bodies have sent
in representations to Government
asking the authorities to do some-
thing in the matter of the exhibition
of these films, these films which are
cgusing harm to the younger genera-
tion and also to see that censorship
at all stages, even in the States st
the time of exhibition of the films is
more strictly exercised,

Sir, the attitude of some of the
film exhibitors in the South is alsc
an example in this connection anc
one is not surprised when  people
think only of their own private gair
that they should put every objectior
in the way of Government’s effort:
which would curtail their profits
that they should proclaim a boycot
over showing of the Government®
documentary films. These people
should realise how much money Gov
ernment has spent on these docu
mentaries and how useful they ark
for the education of our children anc
they should exhibit them in school
and other institutions and also hel
Government in every way not only b;
exhibiting them during the othe
cinema shows, but even by givin
free shows in schools etc, on off-day
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But instead df cooperating in these
ways, the producers only think of
their own gein and try to see that
Government’t efforts in this direction
do not become popular, Ferhaps
they are afraid that one day, if the
documentary section of the Films
Division should become wsuccessful,
then Government may come forward
with a plan for the nationalisation of
the film industry. But I feel that if
the producers do not cooperate in this
matter and if they continue in
their present harmful manner, con-
ducting the industry to the detri-
ment of the nation a time
will come when the Government
will have to consider seriously why
this industry should not be nationa-
lised.

Sir, I would like to give, in this
connection, the example of the peo-
ple who deal in liquor,

(Time bell rings.)

I am concluding, Sir. Even when
these people know that wine is not
good for the health of the pedple,
they do not mind giving them all
sorts of suggestions to stop prohibi-
tion and they also give some people
special concessions for distilling
lquor. But I feel, Sir, that if we are
really going to build up a welfare
State, a socialistic State, everyone of
us, irrespective of the personal factor
involved should in the interest of the
country, and in the interest of the
younger generation, do everything
that is necessary, and particularly
those things that are directly connect-
ed with the education of the children
to conduct in such a way that the
best results that Government want
to achieve are achieved in the short-
est possible time.

Sir, I would conclude with this sen-
tence, that in view of the fact that
the clause dealing with freedom of
expression in our Fundamental
Rights is not interpreted in the liberal
manner it should be by our courts,
it is necessary to give powers to Gov-
ernment and ask them to examine
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the question of what extra powers
they would require in the present
situation to cope with this question
of conirolling the right of producers
to produce any type of films in the
name of art and freedom of expres-
sion and keeping an effective check.

SHrr S. N. MAZUMDAR (West
Bengal): Mr. Chairman, I am in full
agreement with the principle behind
the Resolution of Mrs. Lilavati Munshi
and I find myself today in disagree-
ment with some of the observations
made by Mr. Mathur. Mr, Mathur
has no doubt advanced some reasons
but if we examine those reasons—
time will not permit me to examine
all of them but I shall touch upon a
few of them—we will arrive at a
different conclusion., Firstly, Mr.
Mathur said that after a perusal of
the note which has been supplied to
us by the Government, it is found
that only a few foreign films—lesser
in number than Indian films—have
been refused certificates. That is no
argument for taking it for granted
that certain types of foreign films
have nothing objectionable in them.
The Central Board of Film Censors
has an idea that those films which de-
pict the manner of living in other
countries should be allowed here and
on that assumption,—quite a wrong
assumption,—some of the Hollywood
films are exhibited here.

Surr H. C, MATHUR: I would
clear one misunderstanding. It is not
as if they are partial to the foreign
films but my point was that only
local films have been scrutinised
fully.

Surr S. N, MAZUMDAR: I shall
come to that, However, my point 1s
that the way or life depicted in some
of the Hollywood films is not what
actually obtains in that country. That
is my contention, My main criticism
against Government is that it does
not see things in its proper perspec-
tive. While supporting the Resolution
of Mrs., Munshi, I want to go onz
step further than Mrs. Munshi and
put my finger on the right spot.
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What is that spot? I do mnot think
that the only cause of moral deterio-
ration among men or child delin-
quency is the exhibition of films.
Social causes are there and that is
the main reason. But, it is undeni-
able that the influence of certain
type of films is having a very perni-
cious reaction on the children and on
the morals of the men. It 1is also
true that some of our Indian films,
in the name of providing entertain.-
ment and in the name of box-office
success, cater to that type of enter-
tainment. Let us come to the main
thing; the main thing is that Holly-
wood is producing mostly films which
are objectionable and immoral, While
I make this observation, I do
not mean to say that all the Holly-
wood films are bad; there are some
good films produced there but it is
also undeniable that Hollywood to-
day is not the Holt od of ten or
fifteen years ago. Hollywood and the
rulers of America could not accom-
modate eminent artistes like Paul
Muni, Charles Chaplin or Catherine
Hepburn; they are driven out of
America. What is the main reason?
The main reason in my opinion is
that the reactionary section of the
country has developed a particular
technique of propaganda and that
propaganda is not only sex appeal in
the name of entertainment; there is
something behind it. What is it that
is behind it? It is the exaltation of
all that is base in men in order to
debase the minds of men in other
countries. Sir, many hon. Members
may disagree with me but in this
connection I would like to point out
to my friends that we used formerly
to see films even in our country pro-
duced in Imperialistic countries
showing the people of Africa not only
3s barbaric but as so many canni-
bals and beasts who deserve only ex-
termination. The theme of the supre-
macy of the white man was in this
way enforced on us and the people
before whom these films were being
exhibited unconsciously and uninten-
tionally had the impression that
Africa was full of cannibals, demons
and monsters who deserved extermi-
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nation. Behind all that was the cun-

ning propaganda in favour of the
white man and white supremacy.

MR.
films.

CHAIRMAN: Talk about our

SHRI S. N. MAZUMDAR: I am
coming to that. Today also, if some
of the hon. Members take care to see
they will find that in some of the
feature films produced in Hollywood
there is an attempt at the exaltation
of the superman not in the sense we
understand the word in India. In
India we understand the superman as
one who elevates himself to the posi-
tion of Gods above humanity, by
means of his actions, while there we
find the superman doing everything
impossible, Behind that also is the
cunning propaganda, That is why we
should not blind ourselves to the fact
that eminent artistes like Paul Muni
and Charles Chaplin who, in some of
their films, had risen to artistic
heights, had portrayed the struggles
of people fighting for liberation as we
found in\ﬁlrn depicting the case of
Mexico where the people were fight-
ing for democracy and for reform,
had to go away from Hallywood, We
should not blind ourselves to that
fact.

Coming to our country, I must men-
tion another fact; I am taking objec-
tion to the type of influence which
Hollywood is exerting on our films
on two grounds; one is the moral one;
from the moral aspect I find that be-
hing all this there is a cunning politi-
cal aspect also. Then there is the busi-
ness aspect; Hollywood films are ex-
ported to other foreign countries and
by various methods they try to capture
the film industry of such countries, It
is true not only of India but of other
countries such as Great Britain,
France and Italy. There has been re-
action against this fact in Great Bri-
tain, France and Italy. Some of the
film producers and magnates there
took the warning and have now come:
to the side of progress. They are pro-
ducing certain films which are showing-
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all that is best 1n their respective
.countries, We have seen some of the
Italian films; we have seen such type
of French films and we have also
seen that recently there has been a re-
vival of Shakespearean films in Eng-
land. That appeals to their patriolic
sentiments and that also helps them
fight against that type of pernicious
.influence.- Here, when the big capita-
lists invest their money, their first ob-
ject is to get as much profit as possi-
ble and with that in mind the film
industry has been catering to that
type of base instinct., This was latter-
ly accentuated and aggravated by the
influence of Hollywood films but I
should say to the credit of our film
industry and the film critics that not
all sections of the film industry have
succumbed to this. There are, even
among our film producers, people who
have not succumbed to that. There
.are artistes among us who have not
succumbed to that, Here is my hon.
friend Mr. Prithviraj Kapoor sitting
-with us; I have seen some of his films
.and even though I do not agree com-
pletely with the theme of some of
his films, still I shall say that he has
not succumbed to that type of influ-
ence, There are many people like that
who have not succumbed to that type
,of influence. There have been attempts
_from different sections of the film in-
dustry and film critics to resist both
the financial and the moral—it would
be correct fo call'Tt immoral
influence of the Hollywood
films. They require help.
At the same time those people
who cater to the baser instincts in
«order to get money should be curbed
a great deal, In this connection I like
to say that Mr, Mathur has pointed
out that when we go to see a film
we go there for entertainment, not for
morals, and some such opinion has
been expressed also by the present
President of the Film Federation of
India, that we produce only for enter-
tainment. But there I have to make
a submission, Sir, It is frue that I do
not like that in the name of good
things we shall be given sermons or
wpeople will be given sermons, Enter-
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tamnment is also necessary, but I wish
to draw your attention Sir, and of
the House to the fact that all our
great artistes, past and present, had
a social message in their artistie crea-
tions and the greatness of those
great artistes consisted in the fact
that the social message was conveyed
not in the manner of sermons, but it
came out automatically as a natural
product from their own creations,
And, Sir, even it can be mentioned—
let us take the case of Kumarasambha.
vam by Kalidas—that if we take
some isolated portions of it, it may
be described by some as cbscene Or
pornographic but if we take the whole
Laing, what do we find there, what is
the message? It is triumph of love
over flesh. We find a dignified approach
and it gives us pride to recall those
ancient traditions. So it is not neces-
sary that in the name of entertain-
ment simply Meétures will be given or
sermons will be’ given, but it is our
duty, it is the duty of the representa-
tives of the people, and it is the duty
of the Government also to show the
correct path.

Now, Sir,
other points,

Mgr, CHAIRMAN: The last

Surt S. N. MAZUMDAR: How
many minutes more, Sir, have I got?

Mgr. CHAIRMAN: Two minutes,

Surr S. N. MAZUMDAR: Only
two minutes! Then I shall say, 8ir,
that it is true that from many sections
of the film industry there have been
many complaints against the Govern-
ment. They should be gone into. Qf
course I do not say that all these com-
plaints are correct. There are many
complaints coming from those sec-
tions of the film industry against
whom I am directing my attacks. But
many complaints have also come from
other sections which do not cater to
that type of entertainment or that
type of thing. Sir, as I have no time
to dilate in detail on the policies of
the Film Censor Board I have simply
to say that they have not been con-
sistent be~ause on wmany occasions

I shall come to some

point.
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there have been many complaints that | o7 gus 0= 91 ) ST a—ﬁ é‘ Hﬁ

it is not consistent; it has
many occasions doing things rather
mechanically. I shall give just one
example that a particular type of word
was objected to in a Be.ngah film but
that same type of word was ailowed
in another film. That word itself is
not very objectionable; it 1is ‘churel’.
It was allowed in a particular Hindi
film but it was not allowed, in a parti-
cular Bengali film. Then, secondly,
Sir, I have no time to speak on the
directive principles of the Film Cen-
sor Board which I have gone through.
I have studied the whole thing very
recently. Formerly there were many
complaints against the directive prin-
ciples of film censorship framed by
the Film Censor Board. Only those
relating to subversive activities or vio-
lence or incitement to disorder, etc,
were to be taken more into consider-
ation and in the name of these things
fiims like ‘1942’, films like ‘Bhuli Nai’;
which shows the struggle of the im-
mortal revolutionary youth of Bengal,
were also restricted for some time, but
later on, of course they were shown
after some sort of adjustment and
some sort of conciliation. And so, Sir,
the main thing is this, The Govern-
ment, I do not think, will take it as
a censure resolution, but we have the
right to criticise the Government and
we have the right also to draw the
attention of the Government that
really let us put the finger on the
right spot and let us, if necessary,
take recourse to some surgical opera-
tions to remove the gangrenous spots.

ft queltrer R (AmtwE TR AEEE
wmala #w=ted,

AN Hon, MEMBER:

English.

ft queftns w9 : TE gE At € T
T GG Tgal o At & ‘efts o
gatery | gW T W geet A Fee
#, Ty onft g g A 98 Fea @1 wdw
gt Tt Pe “afiw g gan 7 aw
et g w1 AR 3w AW | wdt og

Speak in

been on

T FA T8 FET A T AT & TR
A FTD TaSol Tgar o | g9 Tod Sivaw
#iTod el 4° oft witere @ wer & Te=f
d@s A1 | ggi ged qEes TagEe |
g1 A gt Tean 0z wEr & ot Tt
d@ @ & | ? gt w3 Teaw Tt o
gl

7w Ve w AT g § oy T,
tvw & & &3 a & o o om FF
g, 4 g &, T IW £ e e
R ge Fiad Tgdl W09, €WR 9 T T
qiad Tear 9@ a9 1 aww e @
Hto o Fv | T gt twew v
T2 qNT FUT TN TR &, FA1 A9E & T A
79 g & Toa avg & oA%t oW @dt
T Tawaet, Tow avg € 94 Traraar
gt &1 #° wg AR FEA 1§ SAE
et & T 2" g9 o Sqer @ |

Mgr. Drpury CHAIRMAN in the Chair.

¥ # g9 {Nieq@ & ogar & ar
qTHdE gt &, Fee 2l &,  F g & )
TE g9 9@ # T8 gon tw gud feew
FIR A FW NG, TE W a@ ®
T gon TF foow aat & a® & wEr
T, €@ T A & g & Tw Ha avae
A T @Y IEH FW o Eee &t
# gud S T aa @t F oF aivaw
amya £, 49 dF Tuw v A g
otrar awmEa &, ok #° &t o Tad
W ot ag A g ot IR §@ie W g
qhaR TWET g | AT g@ 3ud gen
P Pomwt FPad @t oo gar g1 @
o o ek o T gA eeng w¢A,
o qaweya &4, g6 omt & wedn
7 gt &t o dEa g Te 3 oidd A S
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R MR A g d
TAB AR H MR EF W0 ¢ | T FEr I
Tow F o I 2 9 @F g tagam
¢, 9 % qrr PagEm @ oot €, wedt
# fuw & 99 we oo Paett & @ et I
% a ga Tod %13 g T €, FEl
&, T & qw 9, Pew v geawn
gewed 2 gt 7t fataw @ 9w
T @ & % Nl @y e
foft & w57 & &9 gor @ fwd, @
gt e F2) gor 9@ A | qgTwa
e e oftt ot AER o Few FW Fea
offt, o wHa AT aEe ey ot | 9w S
o wetwat a5 @ dig’ Tedt g o, A
g FE ) IE IHA @ AT B I @
dftw & guw @ o0 JEa, TEER oAl
T gEet e @ oS | 9w dig |
I # 9 e oyER A o, g7 & v
e fawelt” gt A empan o 1 emuR
A HedAr, T TR A e &1 1/
Tgat gat 4 gorr | dtew Yo ol
=1 gie & 57 feg & ow Fead,
atr wge & T Py g 2’ ) Pww W
A THAT FET HH THAT FAIF AT BT
= F1 dar F7A1 o | oA g A B Tad
gt ®wIH g, Igd  Tadt
g # qTER A8t W |, avee
g¥ o et A wE @ T
=¥ {oieqy &1 qger dew @ o ditwd
Few wiT T & P owm gt mwar &

“This House is of opinion that the

moral standards in the country are
deteriorating ..... ”,

‘g2 gt g PF g &t Pear o owEr
Fgwaddd R A Fgwg =
T FHR @™ 9tad, g9 AT W IW B
=+ s & Yo Pw v gt @ o
;o AR EW g ghm, dvwa oE aik
vq & e | A o T2 A fegw d
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W & | T & aiv o ped taed &
7¢ 7¢ Tagart ft Paed & wmersn R
faeet & Az o st o Paed &0
T &few 2 tod @gr s & P owd
we e & #° wEen & Tw o et
et & | /@ S Janes ge WO
Frar & Toa &t &he el @ amn 1 @,
I TAHT g at g A A FEar
g3 & T, T AYFR PF g TeAIeTET
g | gEr aww gied s fean
F9§ | AR A OF TF THE A T
ol a9 7g o @1 aww Ao @ 1 o
H qqAE 1% FAT TABT T F | AR
g wge & T gw Tewmtoew &
T AT @ g ot §

Fgd & % gw duiaEwe & o &
et Poed daivenge g wg & | T AW
§ 2 3wl awd ong, 3O [T ot
foe it g9 w8 7 3 aw Twar ot
g9 ®rw & | mhaw A faan & 1w qww
A guFt T8 FEom | AtEw g e
g P& teadt o oz’ ol P
TErT od fae ot guA awd & FrEw
7@ | g9 A7 e & ger Tean o
ft T amn & P g SAivezeR @ @
7w A L W & aww teae T &
afe ot 9w 78 T oW ame omw @t
o A @ € P% g feideE @
& | g & a8 omar Pe g g gor
=t | A3 =3 da wEEw g i% T
AT TFT AT AT & T g wwren # Pwad
TR I @ @i & gwrwt ger Tean S e
ATHT I @ AT T |

¢ | Ao w8 P dolegmw oF Adfew
e & & g &, FF aiwter AW gae
ast &1 N @it 4 afefer & P
ate fo @il & o g wew Wt omt
o & ww ted wm o wer & Pw @
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Prifew aid o1 @ & 1 7A@ F= el
Poa e &7 T GHET T § | 9T b
&, gwg # @@ amn, ww Pew aw &
g1 o= ot wat 1 e @ g
Pasor & 3 g9 TenitegsE a8 &
F oot 7 wge & T A w1 gt /'
o | eive o ot T gEer
Fhas g7 § @ OF AW o Aty gud
wer Tw a6l a9t g g =E @ S
Yoo ST o @ Tge @ § dWm F
T iR oMET & qEs gg & ot tawg
gd & ot ot mEwn &, Tawgr g &
Tuw Ted & 0¥ & &9 AT & qFHr |
4 ot g8t FTavor 45 & g9’ FEr a=
P& g7 g # F1g Fiaar w4 q T8 T
F gD | ety & @iy ol wrgewr @
FAER & | o TR §, Tae g Fe
¢, gfwAwe & SU% FW AR g9 g
am Fe & ol a8 S e ae gF W &
guted A FEw € T% Yoow gowt O
e dfictgged  F PR A @
T E 2 v ae ¢ P e ot & el e
SR TET ¥ 1 EAT TTaAHe ® geem A
#ar T g m F 7 goww & alvsw=iA
AN HOA YE 1HA ART TAT Fp
&1 % e g & A taey A @
@ TE & T a9 T 2w aw # i
% ot ot oot ot & Taud w® @
T g P Tg=g ol qEewe oF gad §
W | FTT A8 F qF A & % g it oo
Tt o=t & Toud ge Tywmr @ e
wEET F1 aSTgE wt et | F9 g R
Prer ot o & Tuad ag wEr v g
P svgr TEET T F qEAAE el wt
T T3 g A1 acenE-oE FEe g tee
aival &t & w2 gh | At 3 N g
# g3 @ F gus tawen feew aw
F a1 zan ankkr d air & B
AT AT B TG TR & AR TR TR
& 1| o o T FEd § ok
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gt # ¢, aft o9 Tae w4 &7 i
gat & &, wft Tewg o @ad # o w
¢ ot Tt Tae o @ad & o wmn &
30 e 3R @ gidew &t dhed T
T wHT Tadde f @t orm Pt 4 s
a1 ft dAye F S @ T gy agre
ts soor gor e oo ) Peer
megad & fgat Hew wa dteT o
f wiaww 2 “agtelt fwew g 1
st @) T & Tw 9w e & o
TR # 3w Teew w99 | w4 w5y
T o | F Tt aem A @ el A
TR A A FoTEr g or e aiv ed
ga o, wgd g o 1 atwa Yeew amt A
Tt s o Ie@ Twren o0 1 R AT
Re39 ® Tamren o1 elr  gEH twew
gFed it uagde Pawe of, 0w 1
7 f& @a @lv @wwerd 1 Call
a dog a mad dog and shoot it.
aH A T @wmem w=&@ teew amt
F gty Tean am war &

# gl g3 IEAg TEWT wr 0% onw gar
ooy o % 3w 9w @ g @
Pt z@ wE T 7 gEed § o
gatad a3 =@ngd % gW IAFT SEm
T FITE 4§ & Iouw d oen @
g ot dw @ goum A Wit g2 &

o, R o T € A’ At
WS, oW o &9 & 7 o9 tade qgd
T & T &7 @ I &

ST, Aw A At qarenr € T ondt
gw # gt toew Nefiw g3 & ot T o=
fefeal & o &) 99 g @ fad
afsrs &1 9 da@r o W@ TF @
wiedt & 9 o, O @ E A S o
T @ TR oft ol gwd o www aF
Arfee # AET & T @ S | T E
am & AN w3, REE dtew gt A

zud o FEd &1 Wt wed & v oo | 9 gww Twet & wits Iwwt e
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[t qftee @)

FgN &% T § gAIAd A FEA g 1%
W g gt Taet gHt & oM "
AT TG | A OO Teed e ws
i g dwEet & g Tw @
wieal & fawat & dtea owwe #
T A AFER ABA G AT A G AW, T
75 teutmt sed alvap T e
7 # 9 w3 &, 98 O T LA A F @
T § dtwe et 48 g et @ 0B
Yeran sra ot war g@ s P Peaet A
are s B e § ay e
I eE w1 | oA Tw 9w it et
@ g i g & T IS o 8
ait & 1 @t gEwt deen g TE o wn
O & | 92 T IE AEE A Ael &
f& et doieger w7 P ot o @
AT JWTH G G T2, T HEle &7 7
I ass TR A ® W A ST @R @l
T8 | g9 qvg & af TEew A T e
gt o & | 3w gt e A gedt @
IAET AYE B Tad FHT AGT oAl | ondl
FAR O aguta & gy 8 gEn maeee
A w8 gawm Tgad & dtew g gaw
arr Taem W fd o @ g @ @
FHT & | T e 4 16w g9 i
Pewst smmr P & @bt @t aAeEm
T T A oW g e teewt @
FWTAA NGT @A AT TR B E T
gva & ot 99 g ghm A =h g, 98
Tl gd s |

Mgr. DEPUTY CHAIRMAN:
minutes more,

R gt v TEw gt Tawe ) @@t
Tiewe ¥ 1A Tew ge Tod e @
s & ot Tee g wem 0 fer of gt
# Paee &

aﬁamoagoat‘hmﬂv:quﬁn,
#* P e M gw aww A o a0
f dd wlew & o Padm dom &

Two
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gy feweeft @ agf & alew Sww
Pavie o ot @) A 3w aew @ wf
FEW T% qTg TAH AUA A =
O o W fgwr o, & aresT ghm |
# smfer wem o afy fen o gen
I% o Teun =mw o @ Tag afus
aay fgar o |

Mr. DEPUTY CHAIRMAN: It will

not be a precedcnt., Yes, go on Mr.
Kapoor.

R quftw wR:FT oEEH g,
!

Mgr. DEPUTY CHAIRMAN:
may take five minutes more.

R et FR - a=ER @ A o
Tl o1 T 3w INieq@T F ansied
&7 gt atge, dites &7 A4 | o
get (iR @t aiwier &7 #
Pear o &t god waAHe &t R AEg
Tt ate fedm gosht & ff 1 o
TEm @ 9% 7 0 a9 53 § e TN
T trag Tt T A H wgan g
T% o o7 &0 @1 1 ¢ Mo Y
T ag o @ 4t wwdt § 1A g @ F
grar g T 4 f ' gER gt
# gagr Atwd, et Peelt of Twenr Pamtfen
® gy & @ o Porew Peete &t adf
£F Trrm ¢ amt @ & A P
Ft @1 @ ©F LI | A FEA § T (oA
Prafarat @ wme Sew @t o €, gW
Pt &1 = Pamor we Wwd &
T ggt alvd W A & A ff dsd
# | gw @t oo A gAd & aea @
& g g Wwrmd wes #F A
amen | A wEw € t®Ew W W
alire ga ®ea g § o gy @ @
Tz W, T fewmaa w1 e e d 1 T
T m ¢ fed 7 75 wet el et
&t dgr fear | SaETa St ool wEre
e ot d wEr omeme # a@w g
dqr #7 qar &1 A oz oywE #t T

You
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FEWEIFTR R T A S & @
gge & T@t o @t & ot gW Wi eETE
gaud Teed & Mo o) gW wat avw dEe
g & | a1 FF AW wEd & A g

T8 oaw o Y A @ T |

WEd I3 dmaga s g A ad & |
T a0q g, gAY FTA A aw & 97
I i T & % gW o o gt e
¥ W @R ¢ | @moew 9n o g ot

t# Peifes diw @ gitates aa &t atm

d &%, a7 3 A=t 9 A | IAH
weww fitwd, wgfaas fitwd ot
#hed % a1 a@ ST @ FH qRER
TFE THW WE F & ) e
Toead &t omust Tewisw woan adw |
@At T8 Tedt F wWhod W o
fare’ ¢ ab @ Ty T e @' e
FICT T AER @, AgH Paig S |

s amo dto w0 Tamer (PaEre): g
&t P W@ &, gl AR @AW

R TTA

st quftesr wqr ¢ @ FEar g Te o
aff @ eI aF aF @EEiaiaer @
QU TET 19 1 @ 39 9 St I anag
i, Tyw @@ @ FF T
F=} @ o=t W ®  §we
¢ dd # @ &
R o e &1 gw o T #
rad ¥ | gutad A wgar € T T
FH T Ared | oW g A

qeeitw o et wt teew F A w
g T, g Ay G IHie 9 T ads
w5 | 7w ¥ & Yeder wen @ €
f a2 7zt & eFwe g it & HA

90 R.SD.
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ATHT OF A" T TEAT qW B a@R
W g TR T/ E-IWA IR FET AL
TAAT q UEd OF & et TR A AR AR T |
T8 T R TAE AewT g arn & ol
TE % THET W|A@T HT I AT
feo & | 987 # o =ga™ 3 o=t
e B g| W oag g & P% ave
we A9 et o =l &t
T @ fad gEew o2t & 99 Ted
IR T, dtew @ anet og gd & Faits
e tad d'ar 78 ¢ 3¢ ag whewiw
1 TECT ¢, ¥ & 3 a9 T, 7/ WY
qifates v & 1 g7 @it 1 AT
wEEe @et € ) a8 F Yedh o e
& g7 %7 Agt & | Paar v oW @7 A9y
d Toew wEew 99 ag gwr |

FrE o T ot ) S 9EF FwH Fe ot
A T W9 AER a8 W | g0 A I
thade aowr 4 Teram ax Tear =

“The lady should be kept in the
steel Jacket for nine months.

ot o o gt 7T of ol g T #T
UF AR G g AT | TAl B wgA W
77 AT 98 M wledt & F9 F+
STt & 1 /' oad FET ot g 7 v e
amet @ W oaTe | ved FEr Wi w
ot st T ot A2 e @ @t o
TE FEIN TIUE T A8 T FE 16 FoAT
MR AT ek ATAT HH G F D A=l A2
TEm #1 g # 97 b d@in A 5T gt
¢ 72 afewr #1 0F @ 7 yhew 7 fod
at & 1 qE 99 gw R gE oo ) W
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[sf qetewr =g

FCO I 1 gEE @ AW F
A Etitsw aated 8@ gEa anes |
g fad & & oaw wft @t ot e
e sge & 9 99 vEd & Tod @wet
It gwee 8 W & 4 Iwet |l &,
adfiest & g9 aiv erEr g 1 At &
wfeat ¥ T oH A W A, HE
Wt wlewt weft gheae a2t g @ §
Faite Sae Tod 9gw W dw Snes,
_gwen dm Nwaen Me gw e+l @
7gF F wwar | IUD Tod ST & we
W FTA F GECT & | R gad ff
P A & | @ g tetauet
FH FITE Y IAH AR 1 I |

& TN FT T JTCA AN qHA &
tor % v A Faw € Ps go2 S
g feet &, o A oA wme e
v & | AW g9 Wy W TeR &
Padm & qiwew e aig @t g4 fwad &
# g fewtad & st qomn & T=
afew AT .. ... ..

st demaet {Th . SueTw wWeieY,

& qun et € T% 3w faw # afew
F1 goud & T P qAW AL AW
¢ 1 anfeet &t/ g swow vl o
g | guH I gaa gt | o €, 24
wug ® At o |

ft e &R : freet T AR &R
F1 Yoo Toem o 1 oot @ ot ¥F wm
dgaT A guaw weh gg Twat aAtew it
& foen Faits Yoew e T ave ®

sfret e g2 dq wwew Paw
ot o1 T foent &t f@ e a=at @ oW
FT o 09 §, 3 dF g @ & @
adet # gHW T FER O |
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&wT & g)

sft el W oA o e R
& T o g g ' | e &, o
IR FEE W wE e e 98§,
faw’ od g a7 @ g fe
gH avd @7 # ¥ IW # R g,
faed? & wwew dyr s & 1 9w T
I AT WEE AUR AW AT W TH
g v &t wew & wow fee ar
fooe Tomme gt @t | ®#F 9o e
@ ¢ # wgw g tows o o gor ot &
TR

vt Yoty wetor A5 gela aEeE

gt ave BNW g @ WiTd gE W
fowwt 717 #e 78 www, Yo A
FHET, A T AR T 9Fd@ | FE@ ah
g T% P g @ dfales &7 1 ww
T 99 on @ W

(gwg 9
faaet Tee A¢ onft Tl & ¢

R gury ;g Tave ome &@w &
T | T T |

sft gl &R @ orBT qiT TAee ot
I, IR |

T gH wited % §w ww wewm ste
g ANFHT ARG D W A Fgr A& T
T gTal R 9@ 09 & A @A
f5 date @ Gwaen & a7 & T W
# qrewt =t ried, o wwo alw =
fam ot s AT v @ aF of
Sust qfgd | date o A @ T8 W@ §
fe 1t & e o e o @ Tad
THEN W TEEE IW FId Angd, aF
I R ASHT AT AgH1 M F a9F a7
st

W R A & feud & @itow wed
& 1 ph deTm N TE AW ag ot &

1412
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T % O § 98 oW Taw & T
g d T UAE § | G WS o e
TTE @ W Tt & |

v & ww A mgw oo At AR o=
aet A R o gg g, # 9 awen
to sod & ofva w1 ¢@  ghh o #R
Aut aEtEw 9@ At @ dis s &
TH T JUET O, g9 B ;D A« Ve 4,
g d 9@ qiv & =9 g @ S g
T, e & /' w4z g T% 99 a8
IR TH TSI doT ST § AR 9@ vt
7t #t Toud gu & | FEA w1 AAww
oz & T% am gw Twdt diw @t foud
wwET @ anT @ tew H EwWER  uE
g5 g e ok 98 Wi g gl
STt |

o A* fugdt ST Sea T @ qgt oAt
R TG FOT & A%e 1 @A T At
tren | @9 R & o A @ o, 9w
STH TR g o Pew ® oorgr o9 g2
T P erest I & | FA1 IO ermT
IR Wt & g & | Arad 9 9 el

AR IF FO@ F TG

z
:
3
e
g,
!

NEE
g et ® ot 7 gtn &, @' T w1
e @ Toar srar & | O g9 &l &1
he & z@ @iw &t @ @ guW Teat
& Paeft ave & 9F @ ot o & At
ged & | 99 g7 Paet qen o Towr ot
aee #t amw A Tawd go dE & @
god ¥ Tget @ @R F1 9EAr ot
afed, fvdt qff W @ @ # g
T diwer =Sed | /A o d wg awfe
gear & P& gH ouel ANed @ w
at g m dfiw #®t o I & gE |
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IR EH AUAl Aiteet # Ater T &
al W g AT @ At T | gET g
e & amst Toent @ a@ & Atates
& 8 T8 gie 9mted, ovR g g
et A gwe qaet dE g et Fwr A
At ft At | e s oiftew
e #t F@ar aied ok gEt avg &
AleAl =@ed | 9T EW gEl &edt A
gUR X &1 Aidedt ft g |

Mgr. DEPUTY CHAIRMAN: You
have taken half an hour. You finish
now.

sft et #R : #° T fweet #
W Ted g | @ A ag wg @ W
te g difwtes @gs 1 o ot g@
aited | gAW e & o @ gk
IH awEr gew Wt Yo, wwew ot
Poetm et quet W faedilt | o W

wa ee ¥ 7@ oh g W g
arfgd | gatery d44 wefn gz & T T@
Wi A AR AW Tadt St g ot

Mr. DEPUTY CHAIRMAN: You
have taken half an hour. You have
not given any amendment.

SHrr PRITHVIRAJ KAPOOR: I am
not giving any amendment. §* g Pge
agt T= @ 0 TF TH doierwe A 9y ow
tearsmm .. ... ..

Mr. DEPUTY CHAIRMAN: You
can leave it to the other Members.

ot gl wqR ¢ W FEA @ HAwE
g o1 T o feew qd & ¢ gud uw
@ 78 T 3 sud dw & 7w ales d
sear #t Wt gl e 7 & Towd = 5
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R gl =

®IET IS TF | AT g AT ARG @
ts ot v @, T @, 9@ gog o
¥, gud g AE € 1 e Tedt
Toem & a0 4t ® i Pewrr &
AW T TEHT oS @ tewr g@dt
@ TgHT TeaeT F1 AW HT gl A @
g7 o o 3w Torm @ qw FE
a9 @ o0 SEF? qoudr &t g@ G |
g% | F FE & tedt e @ g
FT QW @ A IAW & | AR AW @
frr gdd ot Wl @ osst o
T TEST AT AW I

Surt H. N. KUNZRU (Uttar Pra-
desh): Mr. Deputy Chairman, although
I do not quite approve the language of
the Resolution, I am in general sympa-
thy with its purpose, and the princi-
ple underlying it The fact that some
undesirable films are being shown, or
that such films are shown from time
to time, cannot be gainsaid. The note
circulated by Government itself bears
testimony to the fact that some films
are objectionable, On page 7 of the
note, in the section relating to general
remarks, it has been pointed out that
the Board of Film Censors is not em-
powered to take objection to certain
cheap features of low taste in movies.
The Film Enquiry Committee itself
also has admitted that the present state
of things requires to be looked into
carefully and remedied as early as
possible. It admits that general deterio-
ration has set in, and has expressed
the view that there is sufficient justi-
fication for intervention. This does not
mean, Sir, that all the films are of an
undesirable character, or that even a
majority of them deserves to be
condemned. But it means only that
there are some films, not negligi-
ble in number, the exhibition of
which is undesirable in the public
interest. But we have to con-
slder, Sir, how his subject should

[ RAJYA SABHA ]
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be dealt with, Mere legislation will
not serve our purpose, I firmly agree
with my hon. friend, Shri Prithviraj,
that this matter should not he dealt
with in a negative way. It should be
approached in a constructive spirit, and
such measures should be recommend-
ed as would encourage the produc-
tion of films of a better type.

Before 1 deal with this subject, I
should first like to draw the atten-
tion of the House to the amount of
work that the Regional Committees
have to do. According to the Govern-
ment note, the number of Indian films,
including shorts and trailors, certified
from the 15th of January 1951 to the
30th of November 1954, was 12,132,
which means, every year about 3,000
films. I think there are three Regional
Committees. We suppose that each
committee has to do the same amount
of work. It means that each committee
had to see about 4,000 films. Now, of
these films. {Bir, the Indian feature
films numbered 1,028, or about 250
every year. I think I have made a
mistake with regard to the general
figure. The number of films certified
in about four years was 2,000 and,
as there are three Regional Commit-
tees, each Committee would “have to
deal with about 750 films. Of them, the
feature films amounted to 1,028. We
have also to take into account the
feature films imvorted from abroad.
The note to which I have referred
tells us that the number of imported
feature films certified during the past
four years is 1,167 and the numbeér of
rejected imported films was 90, but
we do not know the number of shorts
and trailors examined by the Region-
al Committees in the same period. If
we add up all these, we find that the
work to be done by the Regional Com-
mittees and the Regional Officers is
very heavy, and I seriously doubt whe-
ther they can discharge their functions
properly. The note shows what pains
have been taken by the Regional Com-
mittees to excide undesirable features
of films. Nevertheless, I venture to
think that, in view of the volume of
work to be done by the Regional Com-
mittees, too much of work has been
thrown on them. Their work must be

1416
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lightened, and how is this to be done?
A lady connected with children’s films
came here a short while ago. She made
certain suggestions on this subject
which I venture to place before the
Government. One is that following the
English precedent, educated people
should be employed in order to read
the scripts anfl also to help in the
examination of the films, The utilisa-
tion of non-official agencies to the larg-
est possible extent is undoubtedly de-
sirable, but if we find that our pur-
pose is not fully achieved by this
method, I think there should be no ob-
jection to the utilisation of pal® agen-
cies, I think that educationists and
soc.al workers might be paid for their
work, Thus, the work that the
Regional Committees have to do will
be better done, and if the scripts are
carefully examined, it will become quite
clear whether the story itself is desir-
able or not.

Another, suggestion that I venture
to place before the House is that some-
thing should be done to prevent pic-
tures being shown which inculcate a
wrong sense of values and a distorted
view of life. This too was suggested
by Miss Mary Field, I think the
Board should be empowered to allow
its Regional Committees to look at the
films from this point of view., The
entertainment value of the films is not
sufficient justification for their exhi-
bition. We have also to see what
kind of ideas are generated in the
minds of those who see these films, 1t
1s, therefore, a matter of great pub-
lic importance that films which give
a completely distorted view of life or a
wrong sense of values should not be
allowed to be exhibited. This does not
mean that we should allow the adults
only to see what we consider is pro-
per for them. I have been told that a
good many of these films that are cer-
tified as universal are not fit to be seen
by little children and by adolescents.
It is therefore necessary that the films
should be censored a little more care-
fully than they are censored at pre-
sent. I have during the last two or
three years laid great stress on the
necessity for the production of suit-
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able films for young pecple, I am glad
that the Government is not merely in
sympathy with this idea but has pub-
iicly announced its intention to estab-
lish a Council for the production of
such films. I think that steps should
‘be taken to ercourage the production
of such films as early as possible and
children should be familiarised with
films which will enable them to have
a proper appreciation of art., The films
are a very important educational
agency., It is therefore necessary that
we should use them to the largest possi-

Undesirable Films

ble extent in order to develop the
faculties and tastes of our children
and adolescents, What I have said

should not be regarded as an indis-
criminate criticism of the film in-
dustry. To do justice to the film in-
dustry, it has done a great deal of
work without any help from the Gov-
ernment, either technical or financial.
In spite of this lack of help, the in-
dustry has developed its technique and
has produced films which are worthy
of being shown.

What is to be done to deal with the
present state of things? I have already
said that mere criticism or the imposi-
tion of restrictions will not do. The
Film Enquiry Committee considered this
subject at length and suggested cer-
tain methods for ensuring that the
stories were good, that the artistes were
properly trained, that adequate finance
was available and that steps were
taken to encourage the producers and
exhibitors of good films, ] shall not
detail their recommendations because
they are well-known to the Govern-
ment, but it is, I think, necessary to
point out that, if the question to
whirh  Mrs., Lilavati Munshi has
drawn attention, is to be dealt with
properly, the recommendations of the
Film Enquiry Committee must be
carried out as soon as possible., The
subject was discussed about two years
ago in this House but I am not aware
that any measures have been taken by
Government to give effect to any of
those recommendations. Apart from
this, I have a suggestion to make. I
made this suggestion about two years
ago publicly. I thought that the Gov-
ernment was in general sympathy with
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[Shri H, N. Kunzru.]
it but so far no effect has been given
to it. My suggestion is that the pro-
ducer of the best films for children
and adolescents should not merely be
given awards but should also be
allowed a refund of ~the entertain-
ment tax collected on these films and
this refund should be made to the
producers. Then indeed the produc-
tion and exhibition of children’s films
will be encouraged in an impressive
way. I know that the desire of the
Government now is to bear the entire
cost of production of the first good
film, 75 per cent. of the cost
of production of the second good
film and about 50 per cent. of
the cost of production of the
third good film. But will this be
enough? I don’t think so, We must
have a continuing stimulus and the
acceptance of the suggestion that I
have made will provide that stimulus.

Sir, really if this subject is to be
dealt with properly, attention should
be paid to the recommendations made
by the Film Enquiry Committee and
certain suggestions that have been pub-
licly made during the last two cr
three years for the encouragement of
good films should be taken into ac-
count. If all this is done and the Fin-
ance Department does not insist un-
duly on economy, then I have no
doubt that within a short period, say
5 to 10 years, we can appreciably
raise the standard of the films that
are being exhibited in our country at
present.

mo o o Tar Tewmr (e -

s, ateat sita & e ol degte
F1 TTEeT i ariereT gt & | 3 g
d ofter ot it A qurg’ v & 1 Tl A
AR 4 g% dfor-ar taiw Prar ek wet
At St A widt wew # E dte, dn
W & % o awr & aten O e a8
gt |

% % 3 PrEw Tawyl gom, gud dar
aaar & T den st A Meew =Eaw @t
A I AW HR IO ra9d
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qard R Trem faan & 1 g ag amnww
=aEE § gAiAq gEdt tAEitAw T
wied | dAfew, qoflaw @ @ fag 7@
f o % 4 foew Ft Fwrs
ICH ?ﬁ)’d‘lﬁl’ (art creation)
37 @it wrdaarer &t =R ot
Fraat, atyAwrer, d@® au
C gt R A & Il A @
FFA D TR W o Te,

# a7 & 77 @Ed @ TF awe ad
o Far 1 AT IO &, "waay # Een
F o aEEE &1 Al M AR e T
IqEE TEHE F FETHEFW d TF SR
foran & -

g aieAgad FE e
W P

Flaar 9T @ ?GTQ # one writes for fame,

FTaa od @ T &,

wealth,

T AT/ H AT F 6Q é", one writes
toﬁvard& ofbevils,

FraaT LT: A< & Tad éL, one writey

to enjoy instantaneous pleasure himselfgs
import the same pleasure to others

Al wiaar gatay Poet et & P gwd
sT=aratE IuUgY Tawar & 1 A 9@
avg o1 tgEmET A Jugw dR & o
STEw A § @t & oot § gwat &
et ¥ gwa &)

4 & § fe w9 aw e w
Tg TTOAT § 9 TUE W TEEd AW
FAER B PoQ A AT &, T dWE, 7

one writes for
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TaAde & 1 tag wamw teadt & of
FAar | 9 31 ot &, Fits won @1 Taly
FTATER F Ao 7 gl ¥, U g9
& gt ¥ ot Tag wa=R W wp e
¢ a8 e oft gt & 1 P ot ok g
ft ) el g FEER g T @
aiataty gar & gafoqn @@ 99 W
niqaeq @@ AEt et |

wg gt St A aroar ‘e T
FRARY F I@@ 1w § | IW Shw
T g1 9 F90 &, q@ T BT & )
sgw Tg @ & aiww amn & T ate
at g & dted a8 g e &, tow of
g §, efe or whtaEr ot we o
tre’ oo At B af wEEw
div § dfFa 7@ 7 T diw & oww
ateer gt At & 1 g@ g e tuw
gt & alt gew o, Yo geTe wed
¥ & et at T wed T geer v
U F@ g AT & 2 aeEw o W
FEA E AW AN 2 U AW AT &
Tq QAT @ qdT AN D g A9 g
TFT | HAT g § TN, WeHER
aty omde ® ggw  # At
| AN wawm w A gw
Every artist cannot claim fhat licence.
g @gdw gw  tewwr i & 0
Sawt 9t Tag Famn § T T B g
iR gy F T a0 gEw § ol gt
at fyge ff & wawr & wifagm A
FaEnT ®# Ak T taar & dfe
FiiasE gads w7 & 1 Pegd @ A
Wt oy Pewn, wog Yt o woEw
TR " gad Fites gw@w e
O &7 W= 99 e g gE
o i yag A ff gy # ot
Fidae Taelt” d@te gaal wiaar B
W e & g @ @ W A R
aw wEm W Ay amfe A
Teater 3 =¥ F @R R

Others abide our questions, Thou art
free,
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fomg al FowR W OEA W
Fvd &, o7 W Tg=or vEd & | wemn
Tt 7% @rdiar #1 Afaerd & 99 TF
e 9 e #1 arg e &, Pedt o
dtw F1 gt | o T weEEe a0 S
¢, v8 @ & @it wiawey @y g @
¥ tomd ol g sraaEt ww @
& | Tyaer STI@ o T@ 4= g
¢ afqerat @ W 78 o aneEg |
3 qg 72 wEw & geEEm waen
Fa@ER A8 & | 2 Tew a8 e Awa
g % wieger &t 98 ot A A
gHat S FAER & A S §

d g dwr o ortemr o AT AR
areer | g3 @l gon & gwlen @
FH @ A9 ge Wt AT Fts
g9 FN THT Ft A FIA B

st Ao wig ;@ Fur Toeel qeTn WwEe
g2

o e #o Tz Tewmw : Teeett ot
agteqr & g A FEl @

st do wid : waTT H 2

o wme To Tay Tewrae I3 sPmwAmT
™ I AR FE IY T FtE
T & Poeet #1 A g A &
@ & T uwaed F o Yo gt
g & a1 ® wad @t 53 tve
TER @@ I & ot o ot gm @
# | ¢t T FEr o AT o juew o
gt Poed A T @ e 7 ol

=t Tf o=t 1 faw e @7 SrgER
amr & Yow ety &1 wegE A &

g@ vhe # Peed T W &
FEFE A WM AT HIwE
Pswr 7 wxd IF dumw o3 F oA
=t wt Tow agf g 1 @8 & a2t
T t5 & o wp ote gt ot Peret
T3 oft T | w0 A FAER B TR
FT qeier gt & ot gty Fumn o
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[wo amo o Taw Praa
wmr ¢ ot ol A gEt a9 amh o
afe a3 @ & a foe gae emEh |

T% I ot & P wman wr Pedmert
1 T T &) A ag A w4t
a8t & W ot F T et 37 aoh &
T3 T, F4 g 98 W W @ @R
& Swmargt @ P w9 2 W g R
o FE & U5 g9 @ orgawt m Ta
wER & Maerr v ad & | Faw e
aﬁ?ﬂ?‘mdm‘@:é‘aﬁ’?agww
T @ @ oy A

W9 & & foew dm @ie” & o £ A
gu & Tam alt & #@ fwen, 4 g arg
g @ g ord Pw Padar @ @
# 73 T T TEr w4 | A at a5 Wd
S g e & @ IR am am e
T OE % Ag q A AW, A
o &, g9 o gEa ¥ 2 i S
2 @ ) ag o s ¥ P de @
Pt o gt s
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Mr. DEPUTY CHAIRMAN: If you

- are likely {o take more time, you may
continue in the afternoon.
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Mg, DEPUTY CHAIRMAN: The
House stands adjourned till 2-30 p.M.

The House then adjourned
for lunch at one of the clock.

The House re-assembled after lunch
at half past two of the clock,
MR, Depury CHAIRMAN in the Chair.
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Suri R. P. N. SINHA (Bihar): May
I add this for my hon. friend’s in-
formation that I received a Diwali
card this year from a friend in Bombay

which contained a picture, not of
Goddess Lakshmi, but of Nargis.

Pror. R. D SINHA DINKAR: Sir,
this adds to my time another thirty
seconds.
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Surr H, D. RAJAH: Sir, I am in
general sympathy with this Resolu-
tion, but my difficulty is how to inter-
pret this Resolution. There are two
points brought out in it, One of them
relates to moral standards and the
other to undesirable films, Both
these things are highly controversial.
What is good to one man is bad to
another. Fish is good, flesh is bad.

But here moral standards are ob-
served according to a double concep-
tion i.e. a double standard of morality,
That is exactly what is happening in
this country, You can have a con-
ception based on the moral concep-
tions of the Government but then the
Government’s conception of morality
is a double one, When that is so it
is natural that the people also will
have double standards. What is mora-
lity after all? What is good to my friend
is bad to me, as I told you. I went
to Europe recently and wanted to see
some fheatrical performances. I went
to theatres in London and so many
other places. I avoided the Movies.
This art has been developed to a high
technical perfection, If you go and
sit in a theatre there you will see a
dozen women coming and standing
stark naked on the platform, That
is considered to be perfectly moral. If
you go to Paris, and get into a theatre,
you will see these dozen women still
kept on the platform but the difference
is that they move about. The difference
between the morality of the English
people and the French is the difference
between standing still and moving
about; in one place the women stand
as statues and in another place, they
move about. Having seen the con-~
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ception of morality of the West, let us
see what conception of morality is
ours. Certainly there will be riot and
civil commotion in our country if a
man is to declare his intention of
bringing twelve women and making
them stand stark naked in a theatre.
Therefore, I say, it is a highly con-
troversial subject in this sense that
morality is a double edged weapon.
What is a desirable film to many may
not be a desirable film to my friend
sitting here. I will tell you the
instance of a gentleman of Madras
who wanted to produce an excellent
film free from all the sins of the
modern films. He produced it at a
cost of Rs. 10 lakhs but, believe me,
Sir, it did not run for more than three
days in any theatre, The man be-
came broke; he had to file an insol-
vency petition and go home, complete-
ly weeping for the morality he wanted
to preach to the world by producing
such a highly perfect film, At the
same time, look at the double standard
of the Government, I shall show
row the Government behaves, In an
Indian picture house—if you go and
see—you will find that a hero and
heroine are standing at a distance of
one mile from each other and making
love, They will not be allowed to
come anywhere nearer or closer in
order to do something which is
amounting to making love, This is
passed by a Board of Film Censors
and it is the same Board which gives
a certificate to an English picture
where you will find the heroine falling
on the hero, kissing him in such a
tremendous way that we have to shut
and shake our eyes. This is allowed
in the same theatre, in the same show
and in the same platform. What is
the kind of morality then that is ob-
served? In the same way in an
Indian picture you will find a scene
depicted where a man, a big hero, takes
a sword and stands fighting against
150 soldiers, jumping from place to
place and fighting all the people and
trying to escape the law, The
people applaud such scenes. Then
again you will find the American cow-
boys—such undesirable features—
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teaching how to shoot, how to kill,
how to kidnap women and how to
take them from place to place go yet
scot free. Such undesirable films are
exhibited in our Indian theatres on a
large scale. What is the Film Censor
Board doing with regard +to these
films? Is this not observing a double
standard of morality? If you have
such a pattern, how are you going to
set a standard pattern throughout the
country? Sir, the difficulty is that
we are neither East nor West; we are
hybrid or heifers, cross-breeds in our
thoughts. We will not go by our
civilised culture and civilised manners
nor will we go the whole hog and

adopt the absolutely free and in-
dependent way of life of the
Westerners, Sir, Paris is the home

of freedom and if two people
sitting in a garden do not kiss each
other, it is an offence. Here, if you
g0 anywhere near a woman or even
touch her, you will be sent to jail for
six months because you have commit-
ted an act of immorality. There-
fore, Sir, this is a matter which
requires close scrutiny and it requires
proper appreciation of the facts and
the life of our people. Not only that
but it also requires you to set things
in the proper way consistent with
your liberty, your freedom and your
democratic concept of life.

Now, Mrs. Munshi referred to two
points: one was that money is neces-
sary and that it should be put to good
use. It is also capable of being put
to bad use. Money is used for good
purposes as well as for bad purposes
but what happens to a man who has
no money? To which use would he
be put? In the same way, she refer-
red to the gentlewomen and the street
women., It is only a comparative
thing in the film industry, I have
known personal instances where the
street woman has become the gentle-
woman and a gentlewoman has become
a street woman because of the inter-
play of forces. The interplay of emo-
tions and other ideals of life are such
that you cannot make a distinction
between the street woman and the
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[Shri H. D. Rajah.]
gentlewoman, especially when one's
social concept is as it is today. It

is all a question of economics; you
must go into the root cause of all
trouble. The respectable high-class

gentry who pays Rs. 2-8-0 per seat
will be one hundredth of the total
number of people who visit a cinema
and the producer cannot simply pam-
per to the wishes of the high-class
gentry, the so-called bourgeois but he
has to look to the tastes of everybody.
Recently, Sir, there was a religious
picture produced by one of the pro-
ducers in Madras; it was called
AVVAYAR and it had such a tremen-
dous appeal among the masses that
they encouraged it and they went to
see it hundred times all over again.
We are deep-rooted in our religion
and the peoples’ concept is such that
you have to act in such a way that the
masses are pampered, they are given
some chance to understand and appre-
ciate, their aesthetic sense is satisfled
and their culture is lifted. On the
other hand, there was a tremendous
riot that went on in Madurai recently;
a certain group of people who do not
believe in Ramayana, wanted to stage
a drama; they had caricatured
Ramayana as Keemayana and they
wanted ‘o stage this drama, A
Jarge section of the whole city
rose in revolt and they wanted to
have that Keemayana banned but our
benevolent police lathi-charged the
crowd mercilessly, put 50 of them into
decrepit condition. Now, after that,
they opened their eyes and the
Government of Madras banned Keema-
yana being staged and the Inspector-
General of Police of my State, Shri
V. R. Rajaratnam has gone there to
investigate on the spot. One of the
men who was so thoroughly mauled by
the police is the son of a distinguish-
ed Congressman of Madurai. No
doubt morality must be decent; no
doubt our public morals must be ex-
cellent but where do you come into the
pieture? You have a Constitutional
guarantee guaranteeing my liberty, my
equality and my right to do as I like
so long as it dres not offend public
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morals. Recently there was a decision
of the Supreme Court when one of the
cinema producers of Madras took up
the matter that these Information
Films should not be exhibited because
they offended the fundamental rights
guaranteed by the Constitution. There
was such a provision because you are
a square peg in a round hole, You
have produced a Constitution and yet
you have adopted all the wretched,
stupid, one-sided acts of the British
Imperialists who were running this
country for many years, when this
Constitution was not there, Either
you swear by the Constitution and
give up these laws or become the
followers of the British Imperialists
and take up their Western culture,
their civilisation and their way of life.
You cannot do things in such a way
that I am half here and half there.
Therefore, what is the policy of the
Government on these fundamental
issues? I join issue with the Govern-
ment and demand for a proper enun-
ciation of policy.

Anyhow I am happy, Sir, that Mrs.
Munshi, one of the members of the
ruling party, has brought this Reso-
lution, It at once opens the eyes of
my comrade, Dr, B V. Keskar, who is
in charge of Information and Broad-
casting. Now he says he thought it
fit to issue that circular to the
Members of this House this morning
so that we can digest the whole lot
and come here and finish our observa-
tions in 15 minutes. And what is it

that he says? Our Film Board is
excellent, There were a thousand
pictures which were sent to them.
They certified only 350. What does

it matter? If even the 350 are so bad
according to Mrs. Lilavati Munshi,
what would have been the fate of our
morality if the thousand films were
shown in this country, you can imagine.
You can scrap your Film Board, Now
you have done one thing. What have
you  done? You have banned film
musie, this light music, You know
the result? All the radio owners in
India switch on very religiously be-
tween 6-30 and 7-30 p.M. to Radio
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Ceylon and if they are not satisfied
with that kind of music that they get
for that half an hour or fifteen
minutes, they switch on to Pakistan
Radio. There is the grand alliance
between Pakistan and Ceylon in order
to attract the people in India, coupled
with their stupid nefarious propaganda,
for making the people hear that sweet
light music. Why do you thrust upon
me suck heavy music the A, B, C of
which I cannot understand? I want
to relax in my chair after the hard
labour of the day and hear some light
music in the evening and you have
banned it.

Mr. DEPUTY CHAIRMAN: We are
now concerned with films,

Suri H. D. RAJAH: Yes, film means
music, all together. A film cannot
ron without music in it.  Therefore
in the matter of even manufacturing
the film, most of the films in our
country are flops if they are not having
film music. I think our Deputy Chair-
man has not had occasion to see such
a film now-a-days and it may be be-
cause he is so busy, in office that he
finds it difficult to go to a theatre.
There is what is called musical
comedy or comedial music or what-
ever you call, I have no objection.
The point is this. Now when a film
is taken the film is taken in such a
way that it must have some songs.
Without songs no film is attractive in
our country, and when the songs are
created, naturally they are of a light
order. It cannot be a heavy techni-
cal Mahrashtrian 1ype of music or
South Indian Carnatic music.  This
Resolution Sir, (time bell rings) should
have been all right if it had also shown
some positive suggestions,

It should have shown the positive
side of it. Now the negative aspect
is again highly controversial. If you
say something is good it must be
qualified, If you say something is
bad, again, it must be qualified. In
the absence of both of them I am
certain the Government will find it
difficult to accept this Resolution. As
such I do not think it is worth-while
for this House to adopt this Resolution,
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SuriMaT1 VIOLET ALVA (Bombay):
Mr. Deputy Chairman, before proceed-
ing with my speech may I ask if I shall
get more time?

Mr. DEPUTY CHAIRMAN: 15
minutes maximum. If you could cut
it down I will be very thankful.

SuriMaTl VIOLET ALVA: Then, Sir,
I shall keep to my own remarks. This
Resolution of Mrs, Munshi is worthy
of attention though it may be very
difficult to accept it for the simple
reason, as the other speakers have
said, that it is vague. It is not only
vague but it is not comprehensive
enough. Nevertheless it does focus
attention on a problem with which
most of us are concerned to-day. Film
music and the pictures that we see are
coming up again and again as a matter
of debate in the family with your
children, in the legislature, in the other
spheres of social work it is becoming
a debating point and surely we need
to do something more than what is
done to-day. The screen to a large
extent has become a celluloid dope.
It is a celluloid dope. Even where
the pictures are supposed 1o have
morals, the whole technique of crime
and sex is so fully shown and only in
the closing scenes the moral comes
in. Since various speakerg have
mentioned so many films by name I
could mention a film that was recently
shown in Delhi “Bahut Din Huay”. It
was so difficult to recover from that
film, The first half of that picture
was so excellent that we all thought
that the children should be sent, but
the second half of the picture was so
horrifying that at the end of it when
we went home we said that after we
recovered from this film we shall
decide whether it is good or bad.
I do not know why Indian pro-
ducers and Indian directors should
make such a mix, up of themes,
such a hotchpotch. If the film could
bring more realism on the screen it
would be good for society and here 1
want to suggest that the revival of the
stage alone will help us to get what we
want on the screen. It is only revival
of the drama that will help to clean
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the screen. I may be wrong but I
feel that it is a necessary weapon that
we revive the stage. If we revive the
stage the screen will be cleaned up and
to that effect we should see that the
cinemas give one night every month to
enable recognised drama societies to
give their shows. With proper empha-
sis on the development of drama we
could enable the producers and the
directors to keep on the right line.
The other point that I want to
emphasise is that we must not forget
that the producers and the directors
and the film industrialists run away
with their attention focussed on the
box office. They do so because the
screen remains the major entertain-
ment, To-day in this country we find
that the screen is the only major
entertainment for people of all age
groups. If we could divert the atten-
tion of the people and if the State
could help us to develop other kinds
of entertainments, the emphasis could
be diverted and the film would lose its
value to a great extent and therefore
it could automatically be cleaned up.

Then, Sir, I also want to lay stress
on the screen periodicals that are
flourishing in this country; how far
these periodicals help to keep a clean
screen®or help to give us, what other
speakers have said, something that
brings down the moral standards. Mr.
Rajah has talked of the moral
standards of the West. We talk to-
day of the moral standards that are
deteriorating in this country and I
congratulate Mrs. Munshi for having
brought this Resolution. They are
certainly deteriorating. Who can
deny that moral standards are going
down? But the screen is not the only
cause of it. The screen is the major
contributory factor, but there are
several other factors that are bringing
down +{he moral standards in the

country. There are the screen
periodicals. There is the comic strip.
Sir, you may say 1 am beside the
point, There is crime literature;

there is pornographic literature; there
are advertisements which are certainly
not worth appearing in our papers, and
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here, if I may say so, more than one
Ministry would be involved, if they
want to do their task well., When I
talk of literature and the screen, we
come against, what shall I say, against
a rock. It involves the Information
and Broadcasting Ministry; it involves
the Railway Ministry because of the
rubbish that we see on the railway
book stalls. It involves the Home
Ministry; it involves the External
Affeirs Ministry; it involves many
other Ministries, It needs a concert-
ed effort if we want to raise the moral
standards of our people. Now who
is to raise the moral standards of the
people? This is a democracy; free-
dom of expression is a fundamental
right. As an actor legislator has
said: “Give complete freedom of ex-
pression to artistes and they will give
you works of sublime art.” 1 do not
agree with him at all, not to-day when
the film industry keeps its eye on the

profit. I do admit that we have great
directors, great producers and great
actors. One cannot sully one’s cons-
cience for anything that would not

be called sublime and which would
not contribute to the raising of the
moral standard of society., But it
does concern men and women to-day.
All types of films we see—and I talk
here with a sense of responsibility.
We have not yet succeeded in laying
down wuniform standards for the
foreign pictures and for the
Indian pictures. Sometimes
certain dual standards are

3 P.M.

The time has come when
the Government must decide that
if there is no constitutional pro-
vision, an amendment be made by
which we could enforce a uniformity
in the standard of censorship, Today,
I am happy to note that more pictures
are rejected, especially foreign, that
were not rejected until a little while
ago. We are going ahead, but not
going ahead fast enough. The direc-
tive contained in the note distributed
today will give every member exactly
an idea as to how much the Censor
Board can do and cannot do. If we
are to nationalise the industry, you
will say, well, this is a democracy.

adopted.



1437 Steps to ban

Freedom of expression is the funda-
mental right and you have no right to
interfere, But I want to bring before
the House some inconsistencies that
prevail in the cinemas today. There
was a picture shown in Bombay re-

cently called, ‘The Conquest of
Everest’”, But along with this
picture—that was in nature educa-

tional and universal in certification—
was shown a trailer and I think it was
the trailer of “The Pickpocket” or “The
Prisoner of Zenda”; I am not sure.
But these inconsistencies of Govern-
ment must be rectified. You take
children to see this picture “The Con-
quest of Everest”, something very
instructive, something very entertain-
ing to youngsters with a spirit of ad-
venture and all that, and along with
that picture you show a trailer of
“Pickpocket” ful]l of crime and kissing
Now, how does this help you to raise
the moral standard in the country?

SHRI T. S. PATTABIRAMAN: How
did the Censor Board allow it?

SHRMATI VIOLET ALVA: If I refer
this point to the hon. Minister, he will
say, ‘you better refer this point to the
Home Department of the Bombay
Government’. That is why I say that
there has to be a single-minded effort
on the part of all concerned to clean
up the screen. Very often children
are sent where the certificate is uni-
versal and there they are shown some-
thing of a picture that would get a
certificate of Class A, that is, For
Adults Only. This is a great handi-

cap today.
Another point I would like to
emphasise is about the posters, Very

often you will see posters of just those
scenes that are excised. In “House
of Wax” in Bombay in the Fros
Theatre, there was a huge poster of
women with naked legs. That scene
had been excised in the main picture
but that poster was allowed to be
shown all over, including the Press
advertisements. These are the dis-
crepancies that have to be put right
and I do submit that the hon. Minister
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will take note of these. And the
sooner we act on these little details,
the better we shall be able to go ahead
rather than come down with a heavy
hand on undesirable pictures, because
we do not vet know what is desirable
and what is undesirable. It an “A”
trailer is desirable for the children
along with a “universal” picture, then I
do not know whether there is co-
ordination at all,

Undesirable Films

Then, Sir, I also want to emphasise
once again that we have in our country
directors and actors like Mr, Prithviraj
Kapoor. We have producers; we have
stars who have kept a noble standard
and will not allow that standard to g0
down even for the temptation of
money. We are grateful to these
people and these people give us an
indication that the emphasis should be
laid on the studio, on the producer
and on the Director. By the name
ot the studio, by the name of the pro-
ducer and by the name of the director
a film should be known, There is sO
much emphasis laid on actors and
actresses. If a studio could be known
by its directors, then certainly the
emphasis would go away from the

stars. Not that I do not want the
stars to be lionised. It is a good
thing. Mrs. Munshi mentioned the

case of another lady being mistaken for
a star in a railway compartment.
There is no harm in our stars being
lionised, No one lionises Mr. Kapoor
here but see him travel or see him on
the stage and you will realise that he
is and there is no harm in it. But
even our stars could be trained up in
a manner that they will give their
talents to a studio of worthy reputa-
tion. Likewise, if we could build up
that character in our actors and
actresses, we shall be helping to clean
up the screen,

Then, Sir, I come to the foreign
films. Foreign films flow in so freely.
The main place from which they are
imported is Hollywood. No one can
deny that. The number of rejections
of these films is increasing. There is
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no secret about it.  Nevertheless, we
can still restrict these films ccming in
through another Ministry, the Com-
merce and Industry Ministry, (Time
bell rings). After they are imported,
they are shown to the censors and then
they are rejected and all that long-
winded process has to be gone through
and a lot of energy and expenditure is
incurred, If our cinema owners in
this country could realise that the
synopsis should be sent first before the
film comes in, it would certainly help
a great deal by way of time and
energy as well as of cost.

The other thing that I want to say
is that the Government must see that
in future no foreign film producers
are allowed to build theatres in this
country. They own their own theatres
in this country and they show what
they like. They bring in so many
films. I do not know why it should
not have struck the other speakers as
to why we should give so much Dollar
exchange for Hollywood films, Why
can’t we cut it down? I emphatical-
ly say that we should not give so much
Dollar exchange. Not that Hollywood
does not produce good pictures. Then,
it is not the screen alone; I am com-
ing to horror comics also. And here
I want to say that Mr, Winston
Churchill has himself felt impelled to
get some samples of these comics to see
for himself the kind of horror stuff
which thousands of British children
are being fed upon. These comics g0
along with the screen. When we talk
of the screen, we must talk of all kinds
of entertainment including these
comics that are on the bookstalls, I
wanted to develop two or three more
points, but I have no time.

We should augment more the dis-
ciplinary power of the schools. Paren-
tal authority is getting loose, Merely
Mrs. Munshi coming here to say that
undesirable films should be checked or
should be rejected is not enough, The
question is too wvast. I compliment
her for bringing this Resolution to
focus attention but certainly this Reso-
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lution does not go far enough to be

accepted.

Surrt T. S. PATTABIRMAN: Mr.
Deputy Chairman, it is with a
certain amount of reservation that I
rise to support the Resolution that is
before the House. It is very well, it
is very wonderful to place such a
Resolution before the House for its
approval but I would like to know
whether the Government has not al-
ready done its duty by discharging its
function as envisaged by the Resolu-
tion, Sir, it is very easy now to take
the cudgel and beat the Government
for its failure and for its omissions,
but I would like to place most of the
responsibility on the existing Censor
Boards and 1 feel that the Censor
Boards have not done their duty pro-
perly. There is no use blaming the
Government. The Government has
given a code of conduct to find out
where the films exceed the limits of
decency and just like a school-book
syllabus they have given a big note
on what is decent and what is indecent
and what is to be prohibited. 1In spite
of all these, Sir, we find in this country
a lot of pictures being screened not
only for adults but also for children,
but still no mention of the Censor
Boards has been made here at all. My
own feeling is that the Censor Boards
have not done their duties properly.
If they had cared to go through the
picture completely, if they had gone to
the pre-review show and had seen it
carefully, if they had gone through
the script and if they had discharged
their duties properly, much of the
criticism that had been levelled against
the Government would not have been
heard today.

Sir, T would 'like to say one thing.
The Resolution is very pious in its
nature. But one factor that we can
never forget is that after all people do
not go to entertainment just like a
cinema, they do not go to a cinema
with the same feelings as when they
are going to a “Bhajana” or “Katha
Kalakshepam”. When they go to a
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“Bhajara or “Katha Kalakshepam”,
tney go there for spiritual food, but
when they gofto a cinema, they go for
entertainment, just to forget the day
to-day worry and we should not make
1t completely religious or we should
not make 1t completely drab I say
this not because that I want to encour-
age obscene and undesirable films to
be shown in this country I-am one
with the mover of the Resolution fhat
ali sorts of undesirable films should
be banned 1n this country and should
not be allowed to be screened any-
where 1n this country But what 1s
undesirable and what 1s desirable?
The difference that 1s made 15 very
hittle  What appears to be indecent to
one person may not be indecent to arf-
other There 1s also very great diffi
culty in determining their food ot
thought that 1s required by the popu-
lation of cinema goers It s very
easy for all of us 1n this Housé to say
that the cinema should keep up a
certain standard, it should be of a verv
high level morally, it should be very
very 1deal But one thing we essen-
tially forget 1s this Those people
who produce films have to invest lakhs
and lakhs of rupees and what about
their future?” Suppose they spend
lakhs of rupees and produce a picture
of our 1deal character which can be
classed as an 1deal one will the box
office return be sufficient will the
people patronise it sufficiently so that
the producer amnd the industry may
thrive? So we must 4also see to 1t
that the people’s requirements must
be met by the picture It is not
merely the religrous picture or the
pictures of the 1deal that are neces
sary, of barring undesirable pictures
The pictur s must be of entertainment
value That is why I say that in this
secular State we should not become
almost an ascetic and say that none of
the pictures should contain anything of
love or of lighter vein It should mot
be prohibitive In this respect, 1
would like to point out one thing, that
is, the Censor Board has been very
very partial towards foreign filre
They have got a very great standard
or code of ethics for Indian films For
example I am told that 1n Indian

9o RSD.
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films especially 1if the man and woman
are shown within one foot distance
then they are allowed to be screened
If they are shown nearer 1t 1s not
allowed and kissing 1s not prohib ted
on the scréen Bit, on the other
hand 1f you ste the films of the
Western type impofted from foreign
countries you see nothing but obscen-
ity For example’ I can quote for
the information of hon Members®
“The Loves of Carmen” and “Hote'
Sahaia” are the most obscene p ctures
that a man can ever sée They clear-
1v show to you that vice pays and thev
have also proved that prostitution 1s a
very very jolly thing These pictures
are full of this immoral act and also
the low character and code of jokes are
shown throughout the country * 1
want to ask the Censor Board what
they have been doing” They are
very strict about indisecriminate use of
the scissors on ‘Indian films Why
bave they alloweg all this nonsense”
Sexual films of English origin or of
Hollywood origin or French origin to
be shown in this country? My humble
submisst¥ti 1s that the Censor Board
has b¥en very, very partial towards
the foreign film As a result what
happens” Indian films lack that box
office character and as a result people
do not go to Indian films But rather
thevy go to see foreign films and swell
the box office cdllections There 1n-
directly the Cenbor Board is helping
the foreign films and foreign firms to
reap a rich harvest

Anather feature that was referred
to by honm -Members was that horror
films should be forbidden and they
should not be shown in this country
I would like to ask some of the hon
Members who spoke here and also 1
would like to ask the Censor Board a
simple question whether they have
seen a three dimensional film called
“The House of Wax” It 1s a horror
right from beginning to end—and also
mummies are bemng made of human
dead bodies by putting them in a vat
of melting wax It 1s all arson loot
and murder right from the beginning
Why should the Censor Board allow it
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to be screened in this country? It 1s
all very pilous to say: “We want the
Government to do this, we want the
Government to do that” I want to
ask one question of the hon Members
of the Censor Board whether they
have cajpried out the instructions of the
Government Whether they have done
their duty to the satisfaction of all
concerned My submission 1s that
they have not done 1t

- -

G %
Another point that I would hke to
mention 1s about the films that depict
one community or one caste as ridi-
culous gr bhring 1t into contempt This
1> very prominent especially in Seuth
India= It 1s almost natural for every
film to ridicule a particular community
or to preach violence or to insult one
section of people against another sec-
tion of the people, and also carry on
atheistic propaganda {n spite of the
extraordinary duzections contamned 1n
the code of conduct that has been pres-
cribed by the Government, I would
Iike to know how all these films have
been shown in the South Especially,
Sir, I would hike to point out one thing
There 15 a danger of disrupting the
umity of this Nation Some South
Indian pictures preach not only class
hatred but also communal hatred alsos
north versus south hatred All these
films are having a jolly good time and
are running throughout the country I
would point out that the Censor Board
has completely failed in the dischaige
of 1ts duty and they deserve condem
nation, and not the Government

Another thing that I would like to
pomnt out 1s that some of the films are
allowed to be shown for some time and
one fine morning the Censor Board
wakes up and bans 1t What 1s the
tun of banning a picture that has run
for sitxeen weeks or twenty weeks?
For example the film called~*Chacha
Choudhury” ran for several weeks
Suddenly they woke up and banned the
prcture saying that 1t was obscene
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There are thousands and thousands
more of obscene pictures running n the
country and I da not know why such
fine pictures hke “Shinshinaki Bubla
Boo” should be banned I have seen
the picture myself It was a creation
of art The- photography was good
Except that it was 1n a lighter vein 1t
was good .1 have seen nothing objec-
tionable therein but 1t has been banned
How did the Censor Board allow 1t to
rury for several weeks in the country
and one fine morning found that 1t was
olnectionable?  Similarly the film
‘Chacha  Choudhury” ridicules the
entir» South India—certain mannerisms
and habits of the South are shown 1n
1t But I am told 1t 1s runmng to
crowded houses What 1s the fun in
allowing these pictures to be shown 1n
the country and then blaming the
Government for all these things? I
would hike to state only one thing and
that 15 we should not blame the pro-
ducers 1if they produce bad pictures
For example, the production of a film
costs several lakhs of rupees One way
of clearly prohibiting such things will
be not to encourage those people. to
produce on such lines if they are ob-
jectionable The.film producers have
told me that they do not know what 18
bad enough to be objectionable What
1> the point 1n the Censor Board ban-
ning a film after the entire processing
has been done and finance has gone 1nto
the production of the film? It 15 very
difficult for the Censor Board to find out
what i1s objectionable and what 1s not
I would submit that the Government
should consider whether 1t will not be
possible for them to insist that a script
of the film should be submitted to the
Government for approval before a film
1s shot Othepwise a lot of foreign
exchange will be wasted We have to
depend on foreign countries for raw
films  Sometimes 18,000 or 20,000 feet
of films are taken and then the Censor
Board apply their scissors So all the
amount 1s lost and the courtry 1s put
to loss of foreigm exchange 1 would
suggest to the Government t{o see whe-
ther 1t is not possible for them to frame
some rules by which they can make
the producer submit the script so that
mie1 money can be saved
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I would conclude by saying one thing.
The toreign films that are shown in the
country are in the nature of propa-
ganda sometimes. There were a
number of films showing the country of
origin, showing its leader, May Day
parade, and all things connected with
the glory of the country or the leader.
I have no objection, but that particular
leader—whose leader happens to be the
leader of an ideology—is the leader of
a country and one party is trying to
exploit it. I want to know how the
proceeds of the film were utilised and
the hon. Minister would know what
foreign films come here and are used
for political propaganda to undermine
the sovereignty and the safety of this
country. Particularly when those films

were shown lakhs of rupees were
collected in this country and not a pi€
left the country, but the entire money
was used by a particular political party
for sabotaging the independence of our
country, I would like the Ministry to
have greater and stricter control over
these foreign films, and distribution of
films so that the collections from them
shall not be made use of against us.
Sir. the film industry is in a difficult
state. 'There is no use blaming it.
We are to be blamed., The blame is
also partly on the people If the
people want better production they
will  be able to get it. The
film industry is in an infant stage. We
should not curb or kill it. I am for
reasonable restrictions. We should also
see that the film industry is put on the
right path, the film industry is also
encouraged to produce good films.
“Then only the industry and our country
will prosper.
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Sarimart K BHARATHI (Travan-
core-Cochin). Mr Deputy Chairmran, 1f
we travel from one end of the country
to the other, we will see picture pala-
ces and cinema houses every where,
even in the remotest villages If you
pass by these cinema houses just after
the first or second show is over, you
will see huge crowds emerging out.
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ot both the sexes That will be
almost, a cross-section of the éocxety,
a large section of peasants, a
good number from the working classes
and a sizable number of the teen agers
who have already become veritable
addicts to the cinema-going habit It
1 the small coppers that come from the
meagre mcome of the milhons that
contribute to the opulent living of the
cinema stars But 1n return for the
money that they spend, what 1s 1t that
these people get out of the cinema
houses? What 1s the taste to which
our film magnates cater? In fact, are
the cinema houses any better than mere
toddy shops or liquor houses? Mostly
the picture palaces are maintained n
that spirit Most of the producers are
like brewers who distil cheap and
intoxicating hquors Just as a man
would drown his sorrow and misery in
a cup of wine or alcohol, millions of
workers and peasants might forget their
sorrow for a while in the cheap films
that are exhibited in our theatres. The
young will go and have a little excite-
ment in the film houses Just as liguor
undermines the health of the people,
cheap films to a very large extent
undermine the mental health of the
people The deleterious effect of
alcohol is immediately mamfested in
the victim and may not be very lasting,
but the films corrupt the mmd and
morals by penetrating into the nner-
most strata of the mind How the
flms influence the mind of the young
can be seen if we watch the youngsters
in the willages On their lips will be
the latest cinema songs that they pick
up from the local theatres You can
see young college _girls imitating the
vulgar fashions of their favourite stars.
If you go to a jeweller, you can See
ornaments named after the latest
glamour girls 1n the films  You find
the pictures of cinema stars domnating
the advertisement columns in news-
papers  Wherever any actor or actress
of any repute goes, they attract large
crowds.

Spri PRITHVIRAJ KAPOOR- It is
true only in the case of leaders and not
of film stars.
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SHRiMATI K BHARATHI This shows
the tremendous hold the films have on
the mind of the people Is this in fact
exercising a wholesome influence on the
nation? I don’t think But I don’t
want to make a wholesale condemna-
iion of all films There are a few
which uplift the soul of the people and
ennoble their minds There are stars
also who live noble lives  But the pro
ducers who enter the profession with
any sense of purposefulness are very
few and far between Today, most
of the people enter the profession as a
business which gives them easy money
and a life of easier morals

Surr PRITHVIRAJ KAPOOR Is it
your personal experience?
SHRiMATI K BHARATHI In the

name of freedom, can we afford to give
these gold diggers the licence to work

havoe on the mind of the people
especially on young and 1immature
minds”

The film 15 the mightiest weapon with
which you can mould the minds of the
people It 1s the greatest audio-visual
educational system and today our
picture houses are places of cheap
entertainment par excellence, Bearing
these things in mind what 1s 1t that we
should do” We have to control and
utilise this powerful medium for the
betterment of the nation

Today whai 1s done to curb unhealthy

films 1s by censoring them That 1s a
wasteful and painful affair After
lakhs of rupees and a good deal of

effort have been spent to produce a film,
to censor it 1s not a very happy affair
Instead of that, 1t will be desirable to
have a properly constituted Board in
which representatives of the film 1in-
dustry and a few emment educatiomsts,
Iiterarv men etc are there to control
the production of films They can
scrutimise the scripts and control pro-
duction from the very beginning As
far as producers are concerned, there is
the conflict between patriotism and pro-
fit It is only tatural that very often
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the latter feeling gets the ascendency
So, 1t will be good for the educationists
and others to see if proper pictures are
produced  Today, 1t seems that all the
theatres have stopped exhibiting docu-
mentaries 1n the wake of the decision
of the Supreme Court declaring ultra
vires the rules making 1t obligatory on
the film houses to exhibit docu
mentaries This 1s a sad commentary
as to the attitude of the film houses
and the men 1n the film industry

As far as national development 18
concerned, the Government must devise
ways and means to see that films are
produced which give emphasis to the
great nation-building activities It s
essential that the people at large must
know what we are achieving and what
we have set out to achieve People
talk about the great enthusiasm n
China and the Communist countries
That 1s due to the centralised control
there and the great purpose to which
they use films and other means of edu
cation and mass entertainment, to whip
up popular enthusiasm and set their
mind 1n the way of constructive think-
g Unfortunately in our countiry mn
the hands of private producers, more
often 1t 1s the instrument for scoffing at
our efforts So long as this 1s allowed
to continue, we cannot create any faith
or confidence in our people about our
efforts So  what I would say
is that it 1s not enough that
we control harmful films but we should
also make use of thug medium for creat-
ing enthusiasm for natignal develop-
ment It must be used ta tell the
people what our social and %ﬂnomm
goal 1s and how we are planni to
achieve 1t or what our programme 1s 3
achieve 1t and how we are working to-
wards that goal

Sur1 KISHEN CHAND (Hyderabad) -
Mr Deputy Chairman, I whole-
heartedly support the spirit underlving
this Resolution  There have been only
two speeches agamnst this Resolution
Mr Dinkar of Bibhar has given a very
good reply to them I think he has
given, answers to all the pomts raised
by Mr Prithvira; Kapoor, and yet I
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think one or two points have not been
answered. I personally think that the
film should be mainly for entertain-
ment. The object of a film should not
be a sermon on morality. Yet, it does
not mean that in entertainment we
should make an appeal to the baser
nature of human beings, that under the
garb of entertainment we should appeal
to the grosser impulses of the men and
women going to see a picture, I sub-
wmit, Sir, that Mr, Kapoor has enunciat-
ed a very curious principle of psycho-
logy. He said that our young men and
women are models of virtue, are so
many depras and devis and that they
should be given opportunities of com-
ing across all sorts of evil and then
resisting them. I think it is a new
way and a new approach to psychology
All psychologists are agreed that people
should not of course be brought up in
hot houses that they should see
temptations and then overcome them,
but that we should not put top much
temptation in the way of young men
and women, It is only a question of
degree and even in this Resolution it is
stated that in the lowering of moral
standards, films are making a great
contribution.

I admit that besides the films, there
are other factors. We are not giving
any religious education in our schools;
then there is unemployment. There
are so many other causes which are
really leading to the deterioration of
moral standards but one of the principal
causes is the cinema, the film shows
that they go and see. I submit that
apart from the lowering of moral
standards, there is a growing feeling of
frustration among our young persons
when they see that in the film, the life
is so different from their everyday life.
the unreal life of the film where the
hero and the heroine have plenty of
money, have a nice place, a nice house,
nice cars. nice clothes and plenty to
eat and generally a five rupee note to
give as tip to the waiter who services
them, etc. When they come back to
their homes, they see that life is so
different, that it is a drab life and
they get frustrated They feel that
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their parents are an obstacle in their
progress, that their parents have not
provided them with that type of life
which they see in the films.

A6 1 said in the beginning, I want
the film to be entertaining., 1 want
the film to depict some part of the real
life,—the life that is prevailing in our
country. I want them to show some-
thing of the past history of our country,
not in a glorified form but in the true
and real perspective in which it was
lived by the people ,of those time.
Prof. Dinkar has already pointed out
that there are a Jlarge number of
brilliant dramatists of repute against
whom nobody can raise a finger. He
has already mentioned the name of
Shakespeare, the name of Kalidas and
s¢ on. The ideal of our film should
be a picture which is entertaining,
which ennobles human nature apart
from entertainment; and for that, as has
been pointed owt, the villain of the
piece is the producer because he thinks
that by appealing to the lower elements
and by appealing to the lower instincts
of man he is going to attract larger
number of . people. Therefore even
though a film may be good, but in every
film one or two dance scenes are always
introduced and such scenes do not care
very much about the art of dancing; it
is mostly hip-dances where the bare
formation of the lower part of body is
given prominence and the appeal is
made not by the art behind it but by
the movement of certain parts of the
body. I submit that this is not art or
entertainment. If Mr. Kapoor thinks
that this has an element of entertain-
ment, I beg to disagree with him.

Sur1 PRITHVIRAJ KAPOOR: 1
never said anything about it,

Sur1 KISHEN CHAND: Sir, for half
an hour I heard his speech and I felt
throughout the speech the whole theme
was that our young men must see
temptation, that if you keep them
hidden up in an atmosphere of piety.
they will fall an easy prey to any sort
ot temptation that will come in their
way . . (Interruptions.)
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N {
{Shri Kishen Chand,}
My contention is that this film industry
can do a great service, It can really
convey a great message of the culture
of India . '

Sur; PRITHVIRAJ KAPOOR: Sir,
will I be given a chance to say some-

thing about all tWat has been said

against me?.....~ - ”
Mg, DEPUTY CHAIRMAN: No.
Sur: PRITHVIRAJ KAPOOR: Be

cause they are all referring to my
speech without understanding it. It is
a pity—just lLke Dr. Johnson saying
that ‘I can supply you with arguments,
but I cannot supply you with brains to
understand them’.......

[ . e 1w,
L] . e PR
MR. DEPUTY CHAIRMAN:
Kishen Chand, please finish soon,
Sur1 KISHEN CHAND! 8ir, I want
to say that the fault really lies with the
censors, that if the censors are stricter,
they will really disqualify a large
number ‘of films but probably what
happens is that almost all the films that
come before them are upto fifty per
cent. unfit to be shown and therefore
vut of practical difficulties before them,
they certify some of the filmns. Sir, I
fully endcrse this Resolution and 1
support it.

Mr.

SHr: GOVINDA REDDY ('I\ilysore):
Si1, I entirely agree with the spirit and
purpose of the Resolution, By the
note whigh the Government have very
kindly supplied to us it is made clear
that although ot immediately after
the Independence, at least in the year
1951 they took care towsee that a Film
Board of Censors was appointed and
they were invested with powers 1o
sereen the films. Sir, the . Govern-
ment- in my own humble opinion, is
not absolved of their duty and sense
of responsibility by the mere -fact of
having had a Central Film Board of
Censors. We must all remember that
our goal ¥s a Social Welfare State and
in a Social Welfare State, as I conceive
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it, it is the duty of the Government to
mould the,outlock of the people to form
correct habits in them, to eliminate
wastage and f{o reduce distinctions ol
class and creed., As Mr. Kapoor was
saying and as some other hon. friends
were saying and as 1t has been univers-
ally recognised, the film js a tremend-
ous propaganda machinery. It is a
very potent force in our life. Any-
thing that we want the people to be
inculcated with could; easily be done
through the films, No number of lec-
tures would be as useful, as effective,
as a single scenpe which is seen We
are apt to forget what we hear but we
never forget what we see, because it is
such a potent force that all over it has
been recognized as the best medium
even for education and it is being
made use of freely though not in our
country, but in other countries., I do
not understand really why our Govern-
ment has not realized this potent force
that this film world has It is true,
as the Government say, that no
obscene films are exhibited. It is
true that no violence as would be
repugnant to the sense of the common-
man 1s exhibited on the screen but
there are other aspects to be consider-
ed. Why should we get a film which
serves no npurpose, which does not
teach us any lesgpn, which does not
give us any education? I will give
an instance. I saw & picture that was
a western film, not ours. In that
picture there is a hotel and'ih the hotel
there are two flights of steps going up.

Qne gentleman and one lady who were

residing there are getting down, their
dogs coming behind them. The dogs
come and get down the staircase first
and they greet each other in the way of
dogs and in the fashion of dogs. The
gent points out to the lady and says
‘Your dog loves my dog’ and the lady
replies ‘My dog loves your dog' and
both of them together saying ‘If our
dogs love each other, why not we?’ as
though we have to take a lesson of
love from the dogs. 1 don’t know
whether Dr. Keskar ever goes to films.
I am a sinner in this respect. Honest-
ly 1 doubted whether the money wasted
by me in seeing such a film was of
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any use at all and whether I derived
any penefit out of that film. Well, in
this way crores -and crores of rupees
are going out of our country—for what
earthly purpose I want the hon, Minis-
ter to tell me. Why not ban these
films? Who objects if<you ban these
films The hon. Mr. Kapoor gave at
length the difficulties under which the
film world is suffering. I really appre-
ciate that pesition. I myself was
concerned with floating a movie con-
cern and I as a director for a short
time in that concern until at last, out
of disgust; "I got out of it. Of course
the producers have their difficulties.
And the actors, the artistes, they all
are working under great sacrifice, But
it must be said to the credit of our
artistes here that although socially it
was a stigma to begin with, particular-
ly for ladies to come and act on the
screen, still many volunteered and
came and developed the industry, But
that does not justify many of the films
which are ““tonting ‘out-rbere,.. - The
Government Note here says that no
obscenity is shown on the screen. But,
Sir, there are several ways in which
obscenity can be shown. When half
the bosom of a female is exposed and
shown on the screen, what do you call
1t?  According to their language, is it
obscenity or not?  Obscenity is there.
The appeal is made to the sexual feel-
ing in the man. We certainly are
appealing to the baser feelings in him
and it offends our sense of fairness
and our morals. There are several
such things in our.films. Of course,
‘the Government do realise that these
things should be prevented. But they
are hoping and they ‘are relying on the
Censor Board. That is no good. Mr.
Pattabiraman placed the entire fault at
the door of this Board. But I
cémpletely absolve the members of the
Board. What powers have they? How
are the Boards constituted?  All the
members of the Board need ,not be
idealists. ‘They themselves may not
have adequate ideas. Some of them
may themselves be open to the in-
fluence of vested interests. All these
things are there, May I therefore,
make one suggestion to the Govern-
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ment? Why not control this in-
dustry? L.will give them an example

which .1 saw in China which we must
emulate.  There in China, they have
got a very easy and definite method.
They combine all the artistes in a
group. Government themselves take
the initiative and bring them all to-
gether into a union, all the artistes,
the high and the low, the good artistes
and the ordinary artistes, the poor
artistes and the rich ones, they com-
bine them all. Government puts
experts with them and pays them their
salaries:- And these experts along
with the artistes—the entire union—
elect the directors. They then plan
how to train the people, the actors
and others. They conduect schools in
China to train young boys and girls in
acting, in writing scripts, in writing
out plays. And they also draw up
performances, The Government ex-
perts themselves draw up the screen
script, they actually write out the
plays~ And then they enact them.
By this method, they take care to see
that no useless material is given to' the
public but only useful, instructive and
educative material is given. I myself
saw one such film there. Many think
that if you do not exhibit a beautiful
female form on the screen, if you do
not exhibit dancing on the screen, if
you do not display love scenes on the
screen, the public would not pay. This,
Sir, is a wrong idea. Of course, in
the circumstances prevailing in India
today even if my hon, friend Shri
Prithviraj Kapoor were to produce an
ideal film, I bet that it would not be
a success, nat because the people do
not appreciate an ideal film, but side
by side with that good one, you will
have the lewd films also and they at-
tract away the crowd. But when we
have all-goad films, and no lewd ones,
then the people will certainly pay and
appreciate them, as they do in China.
In China the tickets are sold two or
three weeks ahead. There are only two
classes, corresponding to an 8 as, class
and a 12 as, class. And these tickets
are sold two or three weeks in advance,
They take care to see that only films
which are cent per cent. of educative
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value are shown. The picture that I
was referring to a few moments back
can with profit be narrated here in
this House, In that picture they
wanted to show how they exploit the
oil resources, how the o0il industry
grows, This was the purpose of the
picture that I saw.
the oil well is developed, how it is
drilled, how the oil is pumped up, how
it is purified and all that. And along
with that a small story is woven, how
an ordinary worker goes there to join
the labour gang that drills the well
how he tries to get a job there, how he
by his sacrifice and honest work suc-
ceeds in working his way up and how
the oil concern prospers and how the
State benefits. Such films should be
developed here also in our country. I
congratulate the Government of India
on their efforts in making the informa-
tion films.

(Time bell rings.) ~
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I will end in a minute or two, Sir. I -

have seen many information films, in-
cluding those of the West, and I can
without fear of contradiction say that
ours are the best in the world, Then
why not develop these information
films? Why not the State controls the
entire film industry? Take all the
artistes together and form them into
a union or association and through
them produce good films on the lines
in which these information films are
produced.

SHRrR1 PRITHVIRAJ KAPOOR: May
1 ask one question of my hon. friend
since he says he has been to Russia?

AN HoN. MEMBER: Not Russia but
China.

Surt PRITHVIRAJ KAPOOR: All

right.  But may I know why one
of our Indian films took Russia by
storm—a film which was recently
shown there in 52,000 theatres—
“Awara"? -

-

\ .
NSHRI GOVINDA REDDY: I don’t

ow about that. But the people in
China are also emotional and are much
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more artistic than ourselves and still
they appreciate those films even though
they have no sensual features about
them. This is a work which jn my
opinion, the Government should under-
take. It may be said that the Consti-
tution comes in the way of Dr. Keskar
taking any step in that direction. But
then 1is anyone willing to oppose a
move to modify or amend the Consti~
tution for this purpose? I think the
Government is hesitating, They are
like Barkis in David. Copperfield who
though he loves the woman Peggotty is
too timid to propose.  Every time he
looks at her he says “Barkis is willin”,
but he is too shy to declare his love
to her. In the same way, the Govern-
ment, though they want to amend the
Constitution they do not have the
courage to do it. I assure the hon.
Minister that if he comes tomorrow
with. a Bill seeking full power to
control this industry nobody would
ohject-to it .. ..

AN Hon. MEMBER: No. no.

SHri GOVINDA REDDY:
not even my hon. friend Shri Prithvi-

raj Kapoor.

Tue MINISTER ror INFORMATION
aNnp BROADCASTING (Dr. B. V.
KESKAR): Sir, I am intervening in this
debate in order to put before hon.
Members certain points from the
Government side, I have very care-
fully listened to the points made in the
debate here and though it is not for me
tos reply to the debate—the initiator
of the debate herself will do it—still
most of the points raised concern the
Government and therefore it is neces-
sary that from the Governmentis
point of view I should make the posi-

tion clear.

Instead of trying to reply to indi-
vidual peints raised, may 1 with your
permission, Sir, refer to one or two
fundamental " principles raised here in
the debate?” I do not say that these
questions were not raised before. - They
probably had come in this House and
-in the other House also before, but it
is necessary for me to deal with them
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now because unless we are clear about
these fundamental points first, 1t 1s not
possible to draw conclusions as to what

we want to do. |

1

Firstly, the question of censorship. 1
Mr Kapoor, a distinguished producer |
and actor, has taken upon himself the !
task of expressing the point of view
of some of his colleagues, other friends
have also spoken but I would like to
say regarding censorship that there 1s
some misunderstanding regarding this
First of all censorship 1s not done by
the Government as a legal process. It
is neither a legal process nor a judi-
cial process, if I might say so, 1t 1s 2
social process. The Censor Board that
we appomnt and the panel of Censors
who work on the Board do not work
from the purely legal pownt of wview,
they do not see the films from the
point of view of what 1s legal and
what is not legal They view the
films only from the point of view of
what society would consider as objec
tionable and what society would not
consider obectionable~in g\ﬁneral This
has to, be made clear, bei”aﬂﬁ;‘s many
friends think that the Censor °Board
should work like so many Judges or
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Magistrates Our stand and our
approach to censorship- 1s that it is
not a very pleasant business; thésking..
of a negative work of trying to cut
things and argue out things is not at
all, at any time, a pleasant duty but
we have to do 1t for two reasons, the
first 1s that cinema has become, dur-
ing the last so many decades, one of '
the most tremendous mediums not
only for the expression of ideas but
for the expression of whole set of ideas
to the public I think I will not he
wrong if I say that this is probably
the mgst important mass medium at 5
present existing side by side with the |
radio and. therefore, it would not be
proper to treat the cinema ;uit a%* an
industry; it would not be proper to
treat the cinema just as an art also I
heard with great sympathv the
passionable apeal of Mr Prithviraj
Kapoor for the cinematographic art.
1 would like to go even further than

| people who
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Mr. Kapoor and say, “art for art’s
sake” but unfortunately this 1s not an
art only It is so, whether you call
it fortunate or unfortunate, depending
on the angle of your vision, but 1t has
developed as one of the most potential
mass mediums by which you approach

lakhs and lakhs of people who are
educated uneducated or semi-
educated These people are by seeing

this visualisation of things and actions
affected and are influenced in many
different ways At present there is
no couniry in the world which does
not realise the 1mportance of this
medium Cinema has become an
almost social medium which appro-
aches practically society as a whole
and therefore it is that it is incumbent
on Government to see that this medium
does not put things before the public
which the public in general would
consider objectionable.

Now, take the question of moral
conditions, practically every speaker
today has referred to 1t I have tried
to make 1t clear many a time that
when the Censor says a particular

. thing 1s objectionable, that 1t should be

Heleted, it is not the view of the in-
diviflual Censor, We have tried to
mxﬁ’reb‘s on the Censors that they are
there s the representatives of the
great p%\hc, they are not there repre-
senting fheir own views For example
if I were to see a picture tomorrow.
I would say that the picture is bad and
that socially it should be much more
advanced but realising that it is my
personal vxew I have 1o see whether
the picture, whlch wpu]d be seen most-
ly—and I am tHlking of Ingjan
pictures first—by people who are
iterate, who do not know probably
the latest ethical authors or the moral
authors. who have not read Aristotle
or Plato or the latest moralists, those
have their preiudicegff
however much we may dislike or gis-
parage these peop]e who will be see
ing—would be cons1_dered objectionable
Those people will have ‘{heir own views,
about the film, the producer and the
way in which society has been iepicted
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in the film and it is there that we
have to take care to see that things
objectionable from that point of view
are not allowed to be exaibited. You
might criticise that but we are here to
represent the public and we have to
see that what the public in general
considers to be highly objectionable is
not generally shown through this mass
medium, There might be two opinions
about that matter but I personally
think that society is certainly entitled
tu say what it considers prejudicial—
may be you might consider this very
bad but we are here represanting the
public and the society and we have to
see that what is shown is not some-
thing which society in general would
consider very objectionable.

Now, I would take only one
instance—I will not dilate upon this
matter—and that refers to what Mr.
Kapoor was talking about kissing. He
was explaining very eloquently mother
kissing the daughter, the daughter
kissing the father and so on. I would
say that it is a very symbolic illustra-
tion of the whole approach, We in
India, and we in the-~whole of the
East—I am not saying only about
India—consider kissing dn public as
very heinous. I do not know of any
country in the East where it is consi-
dered to be good or even laudable or
even tolerable to be seen kissing-in the
public. I remember when I was read-
1',ng the Penal Code as a student long
ago, reading a very interesting case in
which a gentleman was accused »f
kissing a lady in public without her
consent. The High Court Judge very
rightly pointed out that *“in this
country this is a very serious offence”
and punished him with six months’
imprisonment, while in England he
would have got off with a fine of £1.

The difference is in the approach. You
the Indians are a-

might say that
foolish people, very backward, and all
that, We may be backward but the
Indian society, even if it is backward,
is entitled to see that its views are
respected in that country by its Govern-
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ment and by its people, It might be
that personally I would like to g0
much farther than Mr. Prithviraj

Kapoor. (Interruption.)

I am not here representing the High
Court Judge; I am quoting a case. If
my hon. friend likes, he can refer to
the High Court and he will get even
much more adequate information than
I could give. What I am saying is
whether you, myself or Mr. Prithviraj
Kapoor likes a certain thing or not is
not the question.

Sari PRITHVIRAJ KAPOOR: Par-
don my interruption, Sir. I seem to
have been misunderstood on this point.
Take the question of the mother kissing
her son, I said that in Japan they
8o not kiss at all; that is the highest
point of morality in the East but it is
4lso a tact that in India a mother does
kiss a son.

Dr. B. V. KESKAR: I am sorry I
am not going to get into an argument
over kissing. I maintain and I am
sure that the majority of the House
will support me that in this country
and in every country in ‘the East,
kissing is not allowed in public. I am
taking this as a typical case because
there are many other similar matters.
What I am saying is that the Censors
are trying fo do a very difficult and
unpleasant job and I think the
criticism levelled on the Censor Board
by the House in general has been a
little unfair. ‘'If our friends will only
see how they are trying to work, they
will have sympathy for them rather
than criticise them. I have no doubt
that the Censor Board’s work can be
sometimes open to criticism that they
have not been consistant, that they
have allowed a particular thing in a

particular film and ‘in a particular
language but that they did not
allow it in another place. That might

be true but it is possible to explair
that. You have to remember that the
Censor has no rigid or fixed standards;
it has to judge everything in the con-
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text; a particular phrase or a talk ¢r
_a gesture has to be judged according
to the context and it is possible that
the Censor, being human like all of us,
is not foolproof and sometimes it may
make mistakes but on the whole the
Censor tries to follow certain directives
Which have been issued to him., I
must say here and say it very firmly
that the Censor Board has been irying
to do its duty well and I do not think
that the crificism levelled against them
here is justified. You can criticise
the Board for doing the work it is Go-
ing; for that matter, the very question
of censorship may not be liked by all.
That is a different question but tkey
are doing a certain job and I am all
admiration for all those ladies and
gentlemen who, in an honorary capa
city. are trying to do” this work on be-
half of society and rather than criti-
cise them our friends should sympathise
with them. The Censor Board, as far
as I know, does not dislike faults being
pointed out. It is possible to do that
and I would certainly be the first to
convey whatever defects in censoring
that you bring to my notice but to say
that censorship is not being don¢ right-
1y, or to say that those who are doing
it are not doing it properly is, in my
opinion a very unjustifiable accusation
against the Censor Board

Surr LALCHAND HIRACHAND
DOSHI (Bombay): On a point of in-
formation. May I ask if a number

of films are not causing deterioration
of morals? Is the hon., Minister in
agreement with that statement in the
Resolution?

Dr, B. V. KESKAR: I am coming to |

that if my hon, friend will allow me to
speak. The fundamental point is the
point of censorship, because if all films
can be allowed—we need not consider
whethey they are good or bad- the
question of morals or other things does
not arise or the question of control it-
self does not arise. The second point
regarding censorship, is that the work
of censorship is in our opinion essential,
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Now I would like you to consider two
approaches to social problems. 7There
are countries where, as Mr. Prithviraj
Kapoor said, laissez-faire is the law in
everything. whether it is in economics,
whether it is in social matters—in
everything.  Society there is ruled by
laissez-faire, and let everybody, every
individual do as he likes and probably
the best will come up by itself; New,
no doubt we in this country have
established a Constitution which re-
cognises certain fundamental rights but
I would like fo invite the attentior of
hon. Members to it and say that the
objective which we have placed before
ourselves is that of a welfare State
and not of a ([aissez-faire State. Now
when there is the question of a wel-
fare States it is not only in economics;

economics and society cannot he
separated. It has its impact on society
as a whole. A welfare State means

to”a certain extent a ‘controlled State’,
and if it 5 a controlled State it will
not have simply control in economics;
it will have control in social matters
and all other matters which we the
people as a whole consider beneficial
for the progress of our society and of
our people. And therefore when Mr.
Kapoor raised the question of allowing
complete freedom to the artistes and
let art take its course, why do we try
t¢ teach morals to the people? Morals
can take care of themselves; people
will learn morals by themselves, I do
not object to it, but I say that this
probably might be very good in a
country where the supremacy of the
individual is recognised and there is
no other limitation. As I have said,
we have placed before ourselves an
objective and we recognise that by that
we will guide society towards the goal
of a welfare State, and guidance and
control, if it is necessary, will be
practically in all flelds and not only in
the economic field. To that extent I
feel that when we deal with such a
tremendous and important medium iike
the film, it is not possible for Govern-
ment to say. Let the artistes do as
they like; let art take its course; the
beautiful will be appreciated by the
public and the ugly will be rejected by
the public. I am not able to agree to
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this conclusion. Of course people like
Mr. Kapoor will have their own ideas
I have sympathy with their ideas. but
I do not think that in the construction
of society that we have taken in hand it
can fit in with our objective, There

Surt H, D, RAJAH: On a point of
information. If control is to be effect-
ed by Government for the social we!-
fare of the State, that control also must
pe uniform, It cannot be one code
for the Indian film and another code
for the foreign film. What has the
Broadcasting Minister say tn this?

Dr, B. V. KESKAR: I do not know
why Mr. Rajah is so impatient. I am
taking the points one after another, in

[ RAJYA SABHA ]

a logical order so that he may not raise

it backward again. That question will

be answered.

Now, Sir, I feel 1 have to make 1t
clear that as far as censorship is con-
cerned, we consider it essential to have
censorship, Now a question will arise
to what extent censorship should be
there. Now there, as you know, Sir,
we are bound by certain constitu-
tional limitations. Mr, Rajah says we
have a Constitution which is contradic-
tory. That might be so, but T in the
Government have to follow the Consti-
tution for the time being. The Consti-
tution can be changed by this House.
If Mr. Rajah carries the day he can
have the Constitution changed, but now
I have to follow the Constitutional
limitations, and the Constitutional
limitation, according to the best legal
advice that we have got, is that we
have to follow Sub-clause (2) of arti-
cle 19 of the Fundamental Rights, by
which reasonable restrictions can be
put as far as decency, morality, law
and order and international relations
are concerned. More than that we
cannot go. Now what is reasonable
restriction, Sir? Well, of course it may
be different in different cases, but
there are certain broad things which
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we have tried to outline in consulta-
tion with the best legal opinion and
the Censor Board and Government try
to go by that. Now I do realise the
number of criticisms that were made

and the instances that were
quoted by friends here, There
are categories which do not come
in. For example, a case was
quoted by Pandit Kunzru. He
said for example that films which

might be considered of a low character
and which might be considered crude
cannot be banned. That is true, Sir,
and we find that constitutionally at
least that is our interpretation, that
it is not possible for us to ban such
films. It is not possible for us to ban
anything unless it is specifically objec-
tionable or specifically indecent, Now
that is a very negative approach, I do
agree, but, as I said, the constructive
approach of trying to produce better
films can only be tackled if there is
control as a whole; otherwise simply
by cutting I do agree that we will not
be able to get better and better films
produced. But that does not mean
also that we should not take out ob-
jectionable things simply because we
are not able to improve specifically and
positively the standards of films. So
this limitation being before us, we
have to work within that.

There is another rather important
category of films which we are not
able to deal with and about which
many times on the floor of the Rajya
Sabha and also Lok Sabha Members of
Parliament have raised the question,
that is, regarding the wrong depictions

. of the lives of great personages, heroes

and heroines, whe have inspired the
lives of our people or other countries
also. For example I remember some-
time back there was a question raised
regarding the film of Sardar Bhagat
Singh in this House, Some people
raised questions regarding ‘Jhansi ki
Rani’ and there is at present a contro-
versy going on about ‘Mahatma Kabir’.
Such questions do come up and I had
had to inform the House that it was
not possible for me under the present
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Constitutional limitations, to {ake any
action. I cannot take action if I consi.
der that a particular film does not
show the great hero or heroine in the
right light because I have got no
powers to do it.

Now I am coming to the inéonsisten-
cy in censorship to which, Mr. Rajah
referred and some other friends also
referred _and rathor ~ “Severely came
down on us that we try to discx:iminate
in favour of foreign films against
Indian, films.  Sir, the fact is not so.
Figst of all, may I tell you that the
orlgmal approach regarding foreign
films and Indian films was this that a
film should beé judged by the social
standards of  the society which it
depicts? If in an Indian film we try
ty show the social .manners which are
American, that will ‘not be an Indian
film; it will be_an "American film and
with some Indlan clothing. Now when
we censor a particular picture coming
from a country like Russia. America
or any other, the manners and customs
prevailing in that country will have to
be taken into somc consideration be-
cause the manners and customs are so
diffétent. If you apply identical
standard to American or Russian
pictures, then sometimes you probably
will have to ban the picture saying
that most of the manners and customs
are such that they are completely in-
compatible with our society. Now
that is not possible, but I might say
that we are trying to diminish the gulf
between the censorship of foreign and
Indian films and we are going to see

that there is little difference between ’

the standards of one and the other.
What Mr. Rajah was referring to was
that large numbers of films have been
allowed; on the other hand probably he
does not know that Government has
been flooded with protests at the very
large number of films which we refused
to certify and which were coming from
foreign sources because we consider
that these films are such that they
might lead to incitement, to crime and
violence.  Unfortunately most of the
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films come from the United States of
America.

I am just referring to the salient
points because the time at my disposal
is not much. So regarding this Mr,
Rajah can rest assured that there will
not be such a difference, or as he
considers discrimination hetween the
judging of foreign and Indian pictures.
I would like to refer to the question of
art raised by Mr. Kapoor, an important
point which would leave a wrong im-
pression on the House. For example,
he was referring ‘0o fhe guestion of
Ellora and Ajanta and the great art
that existed in the olden times., Now,

it is not right, neither relevant, to
refer to statues and paintings and
depict as if the cinema is like the

statutes or painting of Ajanta or Ellora,
If anybody thinks that the statues in
Ajanta or Ellora represent the dress
that people used to wear then. he is
vastly mistaken, If you go to the
great art galleries of Europe and see
the magnificent paintings of Leonardo
de Vinei and of the great painters of
the fourteenth and fifteenth centuries,
you will come away with the idea that
nobody wore dresses in those times,
that everybody went nude; while the
real fact was that in those times the
people of Europe dressed more heavily
than they used to at any subsequent
period of history. This is because the
painter who paints a picture is trying
to symboliSe something and he is not
trying to have a photograph of the
dress of a particular type.

A great man like Rodin has made
statues which have no connection with
reality. He is trying to symbolise
something. There is a famous statue
of his. the “Thinker”. The “Thinker”
is a man who is completely nude and
who is bending his head down and
thinking. That is not depicting the
dress of the French people, not at all.
t is quite the contrary. It is quite
wrong. therefore, to fry to draw con-
clusions from the statues of Ellora and
Ajanta or the paintings of the middle
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ages of Europe Even in regard to the
paintings in India, 1f you see them
sometimes you will get a wrong idea
of how the people lived and dresseq
and carried on their work So, I
would suggest that 1t will not be right
to draw conclusions from the great
warks of art and imagine that people
lived 1n a particular“way then

I want to say one more thing 1
refer to one ofi Mr Kapoor’s remarks
I do not want to let it pass unchalleng
ed Mr Kapoor referred to the hon
Members of this House and said “Oh,
what do they know of how the poor
artistes or producers liWe They arg
hving 1n air conditioned rooms” and
all that I think that 1t 1s an unfair
reflection on the Members of this House
and it 1s an unjust msinuation to say
that they live in air conditioned rooms
1 ask how many people live 1n air
conditioned rooms? I think that the

number of those 1in the cinemma -
dustry who live 1 awr conditioned
rooms 1s much larger than from

amongst Members 1n this House and I
think that 1t 1s not fair on his part to
1efer to Members here 1n that fashion
That 1s all I would.not like to dilate
on 1t any further

-

My hon friend here had made one
or two ther  cniticisms Mr
Pattabiraman was very severe on the
Censor Board He thought that the
whole fault 1s that of the Censor Board
As I said, the Censor Board functions
under certain limitations and 1in view
of that I really do not think that the
Censor Board 1s at all in the picture
In general Of course, I repeat that
there might be faults here and there
and 1t 1s for the Censor Board to have
their faults pointed out and they should
certainly rectify them But 1if you
know the background of the whole
thing and see under what limitations
they have to work, you will see that
their difficuities are enormous They
are trying to do a difficult and what
Mr Rajah said a negative task and
that 1s not always easy
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Now, I corae to the Resolution, after
this preliminary background that I
sketched and may 1 say, Sir, that 1
want to know one or two things from
the hon Mover about which I am not
very clear? One 1s that there 1s a
reference mn the Resolution to moral
standards in the country and there 1s
the question of undesirable films Now,
of couise ‘undesirable’ 1is rather a
vague word If 1t 1s purely from the
moral point of view, then I can under-
stand 1t  But 1t 1s possible that every-
body would interpret the word ‘desir-
able’ and ‘undesirable’ from his own
point of view and to that extent 1 feel
that there i1s a slight vagueness I
would like to know from the Mover as
to what exactly she means by refer-
ung to ‘undestrable films’ and ‘moral
standards 1n the country are deteriorat

mg’ I was asked a question as to
what my opmion is regarding this
matter I cannot give a categoric

optmion because to me 1t is a very
difficult task and I would not like to be
specific unless I have made a thorough
mvestigation of theﬁproblem m allllts
romplexity and vastness But I do
agree that vast numbers of people,
more especially the younger people,
are or have been having a sort of n-
fluence which, in my opinion, is not at
all desirable in the sense that 1t creates
11 the younger generation ar uneasi-
ness and unsettled state of life which
I do not consider 1s good for their
future For example, the tendency to
juvenile crime and adolescent crime 1s
increasing not only 1n this country.
but many other countries and educa-
tionists all over the world think that a
large part of 1t 1s due to the trend in
films—not only in this country but out-
side also Recently, ] have had 1n
teresting arucles from American edu-
cationists and public men 1n which they
definitely feel that scenes of violence
increasing 1n the films has led to a
very large increase 1n juvenile criumes
and adolescent defiance of law and
order, and there is a controversy going
on about 1t 1m the United States 1
am referring te the United States for
the simple reasen that it is a country
which produces the largest number of

k]
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films, and where there is the greatest
freedom of production from most
points of view. There and I feel here
also, on the adolescent and the juvenile,
the films are not having a very happy
effect; probably it might be that we
are not able to cater fer their taste,
produce films which would be good for
the adolescent. A very large part of
the audience of cinemas are adoles-
cents and that is a very impressionable
age at which the film is likely to create
a very strong impression, a greater
impression than it will have on a hard
boiled adult. It is likely also to mis-
lead the adolescent mind. In this
connection I would like to draw atten-
tion to the fact that there is no country
in the world which does not recognize
the need to control and censor films.
In some countries it is less: in some
countries it 1is more. Even in the
United States of America, the American
film industry has its own self-imposed
censorship, which is not so loose as
some people think. American
standards may vary from our stan-
dards. You will be surprised to
hear that the first directive that was
issued to our Board of Censors was a
copy of the self-imposed code of cen-
sorship by the American film pro-
ducers. In other countries it 1is
different In England and continental
countries it is done by the State itself.
In England it is done by the industry.
but the industry employs retired offi-
cials of the Home Office and others who
have much experience of public matters
and law and order. In other countries,
it is different. In countries like
Russia and China, which consider that
the film is such an important medium
for moulding public opinion and society,
they consider it too important to be
left alone to private initiative. The
State tries to produce films which it
considers beneficial and good for the
progress of the society. I am just
mentioning all these in order to
emphasise that even in the freest of
countries, some kind of check on the
production of films is considered neces-
sary and is being carried out, Now,
I do not see that there is any question
of our copying this country or that

90 R.S.D.
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country,  Our needs are different and
m the light of those needs we have
aiso to fashion out something and
certainly in that light I consider
that censorship is necessary.

Now, coming to the second part of
the Resolution, I would like to say
this.  The question of bringing legis-
lation to improve films is capable of a
two-fold character. One part was
referred to by Pandit Kunzru, that is,
by trying to produce better films,
children’s films, educative films, for
example informative films that we are
producing. There may be other ways
to produce on large scale, but it would
be very costly and would require a
large amount of money. The other
aspect is by trying to see that the
films produced privately maintain a
certain standard. When I say that
we are not trying to be moral. we try
to see that certain standards are not
transgressed. @ We are not trying to
dictate: “look here, you will go this
way; you will dress that way; you will
behave that way.” But we rather see
that certain general standards which
society as a whole holds very strongly
to are not transgressed,. We do not
go beyond that.

This, Sir, is the Government’s case.
I do not want to say anything more.
As I said, I want clarification from the
Mover of the Resolution as to what
exactly is meant by ‘undesirable films’
and the second point is that as far as
the question of legislation and other
things are concerned, it is not such an
easy process as we think. Certainly,
I would like to remind the House that
when the Cinematograph Amendment
Bill was passed in this House, a very
good debate took place in which most
of the hon. Members of the House, in-
cluding my distinguished colleague,
Pandit Kunzru, participated and re-
minded the House of the constitutional
limitations under which the Govern-
ment is functioning. I also said that
if the House thinks that it is desirable
in the public interest that films be con-
trolled much more than they are, then
it is for them to come forwards and say
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s0. Government will not take any
step unless it thinks that the House,
which represents the people, thinks so,
because, as I said, the question of
censorship or control is a questior of
public opinion, It is not a question
of legal judgment. There are all these
limitations which I have placed before
you. It is for you to form up your
opinion. I would like to say ncothing
more regarding this matter. One
thing more, In order to put before
this House the vast amount of work
conscientiously done by the Censor
Board, I propose to lay, with your
permission, on the Table of the House
this book which contains all the details
of the films which have been certified
and excisions made therein by the
Central Board of Film Censors from
September 1953 to September 1954,

(Copy of the Book entitled “Details
of Films Certified and excisions en-
dorsed on certificates by the Central
Board of Film Censors from 19th
September 1953 to 18th September 1954
was laid on the Table of the House.)
[Placed in Library. See No. IV G(a)
3) 9.1

SHrr V. K. DHAGE: I will not take
more than a minute, Sir. Having
listened to the various speeches that
have been delivered in the House and
the speech made by the hon. Minister
just now, the criticism that has been
offered against the Resolution is that
the operative part of the Resolution is
rather negative in character and there
is no positive aspect of it, I will,
therefore, with your permission place
before the House this Resolution in an
amended form and I hope that the hon.
Mover will be good enough to accept
it.

Mr. DEPUTY CHAIRMAN: Unless
the hon. Mover and the Government
are prepared to accept that amend-
ment, I am not going to allow any
amendment at this stage.

SHRI V. K. DHAGE: Sir. I will read
out:
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“This House is of opinion that the
moral standards in the country are
affected to a considerable extent as
a result of the exhibition of undesir-
able films and recommends to the
Government to take such steps as
are necessary, either by legislation
or otherwise, to prohibit the exhibi-
tion of such films, whether foreign
or Indian;

This House further recommends
that the production of such films as
are instructive as well as entertain-
ing should be encouraged and assist-
ed.”

I would, therefore, request the hon.
Mover and also the hon. Minister to
accept my amendment,

Sur1 T. S. PATTABIRAMAN: This
is not an amendment, Sir. It is an
alternative Resolution.

Dgr. B. V. KESKAR: The latter part
is an addition. In the first part there
seems to be amendment of a few words.

Mg. DEPUTY CHAIRMAN: First of
all, I should like to know whether
both of you agree; otherwise, I am not
going to allow this,

SHrmMATT LILAVATI MUNSHI: If
Government agrees, I will not stick
to my wording. I should like to know
whether Government is agreeable.

Dr. B. V. KESKAR: I might make
the position quite clear. Government
would have no objection to the Resolu-
tion or rather the alternative resolu-
tion that has been put up. I am
making it clear that we are not giving
any opinion on the Resolution and also
clarifying that if the Resolution implies
censure of the Censor Board, then
Government cannot allow it to pass.
Otherwise, Government’s attitude is
neutral. Government certainly will
give careful consideration to any
opinion expressed by this House.

Sur1 H. C. MATHUR: Sir, it is
obvious that the Government has no
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objection to the wording of the Reso
lution as laid down by Mr Dhage and
the hon the Mover accepts it.

Dr B V. KESKAR. I have no ob-
jection to the Resolution as 1t is pro-
posed now

Mgr. DEPUTY CHAIRMAN: And
you have no objection 1f 1t 1s to be 1n
that form?

SurimaTi LILAVATI MUNSHI: If
Government has no objection, I am
not sticking to my wording because
after all I am only concerned that my
1dea is accepted by the Government
In the first part, there 1s little
difference, the wording 1s almost the
same.

MR. DEPUTY CHAIRMAN: Unless
you both agree ...

SuriMaT; LILAVATI MUNSHI: As
Government agrees I agree.

Dr. SHrRIMATI SEETA PARMA-
NAND: Sir, on a pomt of order, 1s it
permissible to bring in amendments at
this stage?

Mg, DEPUTY CHAIRMAN. By
agreement 1t can be done. This House
1s a sovereign body. If the House
accepts 1t, the whole thing is accepted
The amendment 1s allowed

Mgr. DEPUTY CHAIRMAN: So, I
think the House has accepted it. That
is a positive Resolution. There would
not be any objection, So, I will put
it before the House,

Motion moved:

“That for the original Resolution,
the following be substituted:—

“This House is of opinion that the
moral standards in the country are
affected to a considerable extent as
a result of the exhibition of undesir-
able films and recommends to the
Government to take such steps as
are necessary, either by legislation
or otherwise, to prohibit the exhib:-
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tion of such films, whether foreign
or Indian;

This House further recommends
that the production of such films as
are instructive as well as entertaining
should be encouraged and assisted’.”

SurIMAT; LILAVATI MUNSHI- Sir,
I wish a little more time had been
allowed to me, because I am very
anxious to oblige my friend, Mr
Mazumdar, so that he should at least
be able to introduce his Resolution

Mgr. DEPUTY CHAIRMAN: You
seem to have pre-arranged the whole
thing

SariMATI LILAVATI MUNSHI: If he
gets at least three minutes, he may be
able to read out his Resolution

Sir, first of all, I am very grateful to
the Members, and to Dr Keskar, for
the support that has been gwven to me.
I find that the Government has shown
great sympathy for the Resolution, as
11 certainly wants to do something in
this matter  And I hope, Sir, that this
Resolution will be able to strengthen
them I find, Sir, that except one or
two speakers, everybody has agreed
with the Resolution It has, however
been said that the Resolution 1s vague
I wanted to make 1t more specific

Mgr. DEPUTY CHAIRMAN The
amended Resolution is more specific
now, and more positive.

SuriMATT LILAVATI MUNSHI- It
was specific, but your office had re
moved the specific words  Really the
fault is not mine.

Suirr H P SAKSENA: Even those
who did not speak or who did not get

an opportumity to speak supported
your Resolution
SeriMATI  LILAVATI MUNSHI

Thank you for all that And I am very
thankful to all the Members for their
generous support My misfortune was.
Sir, that I had to make my speech on
two different days, today and a fort
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night  before. Probably, many

Members who heard my speech a fort-
night ago did not hear it today, or
probably those who are here today
were not here then, And so they may
be missing the thread of my argument.
That is probably why my hon. friend,
Mr, Mathur, may have found the Reso-
lution as a vague generalisation, I
could have said so many things today,
but due to the limited time at my dis-
posal I could not finish my arguments.
He read from some American papers
which supported my argument......

SHR; H. C. MATHUR: No American
paper; the Hindustan Standard......

SHRIMATI LILAVATI MUNSHI: It
was an extract from something which
really supported my argument, How-
ever, he had {o say something in
support of the indefensible. But I
need not go into all that. The Censor
Board has now become very vigilant,
and in my speech I have not said any-
thing to blame the Censor Board. The
Central Censor Board just started in
1951, and probably it was groping in
the dark, and the members were not
suitable. Now the members are
changed. So, it is not a question of
the Censor Board as such. It is a
question of the personnel, or whoever
is there. That makes a lot of
difference, And you will see
that in my whole speech I have
not made any criticism of the
Censor Board. I have only cautioned
myself to this particular matter. But
after so much vigilance, so many things
have been allowed and so many un-
desirable pictures have been passed.
That shows that there is something
wrong in the system itself. I did not
say that anything is wrong in the
Censor Board. If at all there is any-
thing wrong, it should be looked into.
And I am sure—two members of the
Board have spoken today and judging
from the trend of their speeches—that
they will try to mend the matters.

My friend, Shrimati Seeta Parma-
nand, was quite right when she said
that visual instruction is more power-
ful than anything that one reads or
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hears about. In every matter the
question of fundamental rights is
brought in, 10 get one’s point, But I
really cannot understand how the
question of fundamental rights comes
in here, Then it might also be said
that to corrupt the whole nation is also
a fundamental right. If that is the
fundamental right, there is certainly
something wrong somewhere, Sir, I
also thank Mr. Mazumdar who gave
his very able arguments in support of
the Resolution. Now, the time is so
short—I want to give Mr. Mazumdar
time also—but I will just reply to my
friend, Mr, Prithviraj., He was repli-
ed to by so many hon. Members, but

still, I cannot help but saying some-
thing. He knows that I hold him in
great esteem, Leaving apart the

personal remarks that he made—I do
not want to go into themm—he knows
very well that I am not against
artistes, I respect them, I honour
them. It was a wrong point that he
made that I was against art, He
knows that during our whole life we
have done something to promote art.
But I am certainly against the exploita-
tion of artistes by producers who use
them only for the box office and
money. They do things in the pictures
which are harmful to our nation.
When I said something about a street
girl, I did not mean any disrespect to
any street girl. There are some types
of women here and some types of
women there. There may be econo-
mic reasons. They are exploited be-
cause of our social conditions that are
prevailing today; and so they may have
heen turned into street girls. I have
absolutely no quarrel with them. On
the contrary, we must try our best to
help them as far as we can, They
are the victims of our society. But
nobody would be happy if our children
take to the mode of life that they are
leading, There may be some justifica-
tion for it. But that does not mean
that we should imitate it. It is not a
thing just to be imitated or honoured.
Sir, he asked me whether ] could claim
to preach morals to the world. No,
Sir. Who am I to preach morals to the

world? But should we shut our eyes
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to what is happening all around us?
Are we not concerned with the morals
and the behaviour of our younger
generations, who are the citizens of
tomorrow? Nude pictures about which
he spoke did not always inspire bad
feelings, For instance Samson, Venus,
Delilah and Appollo Belvedere, We do
not find anything bad in that; we do
not feel anything bad about that. And
we can cerfainly admire the beauty of
their body. But, Sir, there are sug-
gestive eyes and certain other parts ol
the body shown in pictures. They do
not always inspire that kind of a right
instinet. I feel, Sir, that he will
understand what I mean.

Surr PRITHVIRAJ KAPOOR: [ am
only against generalisation. For the
last 35 years films have been produced.

Mr. DEPUTY CHAIRMAN: Order,
order,

SuriMAT; LILAVATI MUNSHI: I do
not say that all films are bad. There
are good films, and there are bad films
also. I have already said that in my
opening remarks. (Interruption).

Mr. DEPUTY CHAIRMAN: Only
one Member can speak at a time,

SurmMaTy LILAVATI  MUNSHI:
But, Sir, as I said, it is a question of
exposurd of certain parts of the body,
and suggestive eyes, and all that. That
is done with a view to inspire a parti-
cular instinct in man. And 1 dare
say that that instinet is inherent in
man. It is like electricity. It all
depends upon how you use it. You
can use it for lighting purposes, and
you can also use it to put a man to
death through an electric chair. So,
that primitive force in man is there.
But the point is, in what way we are
going to use it, He also said, Sir, that
I was brave to have fought many social
and political fights. If that is so,
then why should I not fight to save
the nation from this kind of a destroy-
ing influence? After all, if I am
brave, 1 should be brave here also.
“But it does not suit him to say that.
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I never said, Sir, that cinema encour-
ages communal riots. That was not
at all the theme of my speech, I also
believe, Sir, that cinema can be a great
boon which can help a great deal in
the building up of our nation. That
was the theme of my speech, and I
want them to help the nation, to build
up the nation, not to destroy the nation.
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Shall we allow the whole nation to be
ruined in order to save a few pro-
ducers?  And certainly ordinary films
are not for the purpose of giving sex
‘education. He said, Sir, “Let us give
sex education.” In this connection, 1
may suggest that this questjon about
education should be left to the people
who are giving education, rather than
leaving it t{o the film industiry.,

Well, Sir, before I go to the remarks
made by other hon. Members, I must
reply to Dr. Keskar, He asked me a
few questions about undesirable films,
and what I meant about them. Sir, I
might point out to him that undesir-
able films are those which encourage
crime and a certain kind of sex be-
haviour which is harm?ul t{o the nation
as a whole. And that was my mean-
ing, Sir. There was no other meaning.
I do not want to curtail the [iberty of
anybody. I simply want that there
should be some check on undesirable
films. As to how it should be done,
that is for the Government to decide.
Sir, there was some mistake in typing
also. I had said “...... immediate steps
be taken by legislation or administra-
tive action...... ”, I had suggested
this or that, but here it is this and that.
That is how it reads, I meant this'or
that. I do not know, it may be my
mistake also, but that is what I intend-
ed—legislation or administrative action,

Then, Sir, my hon. frlend, Mr.
Kunzru, also gave me very good sug-
gestions, I am not able to go into
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details, because I am rushing against
time, and I cannot read them. There
were also rambling speeches from the
hon. Member, Shri Rajah, and from
other hon, Members. Mrs, Alva also
gave a good many suggestions which I
had also mentioned in my speech.
There are several causes.

Well, Sir, it is very difficult for me.
If I go into one argument I must go
into all the long arguments which 1

cannot do for want of time, 8o,
Members will excuse me, I thank the
House very much for giving its

generous support and I hope it will

pass the amended Resolution, Thank
you very much,
Mgr. DEPUTY CHAIRMAN: I will

put the amended Resolution to the vote.
The Mover and the House have al-
ready accepted it, 'The question is:

“This House is of opinion that the
moral standards in the country are
affected to a considerable extent as
a result of the exhibition of undesir-
able films and recommends to the
Government to take such steps as
are necessary, either by legislation
or otherwise, to prohibit the exhibi-
tion of such films whether foreign
or Indian;

This House further recommends
that the production of such films as
are instructive as well as entertain-
ing should be encouraged and
assisted.”

The motion was adopted.

RESOLUTION RE. APPOINTMENT OF
COMMITTEE OF M.Ps. TO EN-
QUIRE INTO COMPLAINT
ABOUT INTERFERENCE WITH
TRADE UNION RIGHTS IN
PLANTATIONS.

Surr S. N. MAZUMDAR (West
Bengal): Mr. Deputy Chairman, I
move the following Resolution:
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“This House is of opinion that a
Committee consisting of Members of
Parliament should be appointed to
enquire into the complaint by certain
labour organisations in the planta-
tions about interference by the
management with their right of trade
union activity.”

Sir, this subject is not altogether new
to the House, but still I have given
notice of this Resolution. I shall
explain the reasons why I considered
it necessary to move this Resolution.
That is to say, I shall explain why I
have asked for a Committee consisting
of Members of Parliament to enguire
into the complaints of interference with
trade union rights in the plantations

by the management. The back-
ground is already known that these
plantations for decades and decades

were the feudal estates of the plan-
ters. They still are. There was no
question of trade union rights there.
Moreover, it is well-known that even
the public was not allowed access into
tue gardens or through the gardens.
‘Through the gardens’ means through
the highway and roads leading through
the gardens. Even the public wa?
not allowed access to these roads.
Anyone wanting to visit friends or
relations inside the gardens was not
allowed to go there. A member of
the public could not ride on a horse
or a palanquin through the roads lead-
ing to the tea gardens. Even now,
this prohibition has not been com-
pletely abolished. If they dared to do
it, then the management would be
coming down heavily on them in
various ways. All these things were
recognised as long ago as 1929-30 by
the first Royal Commission on Labour.
At that time the Royal Commission
recommended that these things should
go and that there should be right of
access to the workers’ residences, We
do not want that we should go into
the Manager’s bungalow or into his
office or into the factories. Nobody
made that claim. All that we claim
is that the trade union organisers
must have the right of access to the
bustis, i.e. the living quarters, of the



